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GOVERNMENT OF INDIA.
LEGISLATIVE DEPARTMENT.

PROCEEDINGS OF THE COUNCIL OF THE GOVERNOR GENERAL OF INDIA
ASSEMBLED FOR THE PURPOSE OF MAKING LAWS AND REGULATIONS
UNDER THE PROVISIONS OF THE INDIAN COUNCILS ACTS, 1861 to 1909
(24 & 25 Vict., c. 87, 55 & 56 Vict., ¢. 14, AND 9 Edw. VII, c. 4).

The Council met at the Council Chamber at Viceregal Lodge, Simla, on
Wednesday, the 22nd September, 1915,

PRESENT :

His Excellency Barox HARDINGE OF PENSHURST, P.C., G.C.B., G.C.M.G., G.C.V.0.,
G.M.8.I, G.M.LE., I.8.0., Viceroy and Governor General, presiding,
and 46 Members, of whom 89 were Additional Members.

QUESTIONS AND ANSWERS.
The Hon’ble Mr. J. H. Abbott asked :—

1. “(a) Do the Government propose to consider the question of house-rent uﬁ'ﬁ“‘&?'

allowance to members of the Local Service of the Telegraph Department ? §.:'; Tele-
(b) Isit a fact that until recently all members of the Department,
irrespective of whether they belonged to the General or Local Service, were

in receipt of house-rent allowance ?”

4

The Hon'ble Sir William Clark replied :—

“ The answer to both parts of the Hon’ble Member’s questionis in the
negative. I would, however, add, with reference to the second part of his
question, that, prior to the 1st March 1913, house-rent allowances in lieu of free
qnarters were admissible to European and Anglo-Indian members of the Signal-
ling Establishment of the Indian Telegraph Department, irrespective of whether
they belonged to the General Service or to the Local Service.”

The Hon’ble Mr. J. H. Abbott asked :—

Q. “ (1) Isita fact—

Discharge
- (a) that, under the new rules, Military Assistant Surgeons will Rutatant
of College at an average age of 23 years ; T pess oat -~y

vige.
28



24 QUESTIONS AND ANSWERS.

[3r. J. H. Abbott; His Excellency the [228p SEPTEMBER, 1915.]
Commiander-in-Chief ]

(1) that, under the rules,a Military Assistant Surgeon cannoot claim his
discharge from service uatil the completion of his seventh year of service ; and

(¢) that the age-limit for the Indian Medical Service Examination is
26 years ¥

(2) If the acswer fo parts (a), (¢) and (c) is in the affirmative, isthe
Government aware that {he cffect of those rules is to automatically close the

e

door of the Indian Medical Service to Military Assistant Surgeons *

His Excellency the Commander-in-Chief replied :—

“ (1) (¢) The age of admission of military pupils to the Mclical College
Las, up to date, ranged from 16 to 18 years, so that a candidate would ordinarily
have obtained his diploma between the ages of 21and 23 years. It has, how-
ever, recently been decided to raise the maximuw age-limit for admission to
college from 15 o 20. The result of this change is that a candidate should
obtain his diploma between the ages of 21 and 25 years.

(%) The reply is in the affirmative.
(c) The reply is in the airmative.
(2) The answer is in the negative, for if an Assistant SBurgeon chooses to

refund the cost of his education, he is at liberty to proceed to England at any
time, and compeie for the Indian Medical Service with other candidates.”

The Hon'ble Mr. J. H. Abbott asked : —

Reduction 3. (1) Isita fact—
of the qualt.
%‘uaﬁhl ors (o) that Military Assistant Surgeons have to retire from service at the
for Members aoe of 69 years ;

(b) thatthe average age at which Military Assistant Surgeonsattain to
a Lieutenant’s Commission is 45 vears; and

(c) that, under the rules, the qualifying period for attainiog to a Major's
Commission is 15 years ?

(2) (a) If the answer to parts (a), (8) and (¢) of (1) isin the affirmative,
is it a fact that the effect of the above rulesis to make it impossible for Military
Assistant Surgeons to attain to a Major’s Commission ?

() Do Government propose to consider the advisability of reducing the
qualifying period for a Major's Commission from 15 to 7 years "

His]Excellency the Commander-in-Chief replied :—

“ (1) (a) The reply is in the affirmative.
(6; The reply is in the affirmative.
(¢) The reply is in the affirmative.

(2) The question of reducing the qualifying period for a Major's Commis.
gion has been under. consideration bg' the Govement of India]on mct;e than
one ﬁﬁmtl, a;d it has blo;en decided not to reduce the 15 years’ limit. It ig
pointed out, however, that promotion to any of the commissioned ranks
the Indian Subordinate Medical Department is nyot made asa matter of t!ol:lrlgf
or merely in accordance with a time-ale, but by selection for ability and
merit, and a reference to the Indian Army List will show that oue officer was
promoted to Major after seven years’ service in the commissioned rank "



QUESTIONS AND ANSWERS, 25
f‘

{22xp SerTEMBIR, 1915.] (1. J. H. Abbott ; His Excellercy the
Commander-in- Chief )

The Hon’ble Mr. J. H. Abbott asked : —

4. “ () Is it a fact that, during the South African and China wars, tempor- ,Srant of

ary commissions were granted to first class Assistant Surgeons to complete fommissions
establishment in India ? Sargeons.

(6; If so,do the Government propose to follow this precedent during
the present war * ”

His Excellency the Commander-in-Chief replied :—

*(«) No record can be traced of any such commission having been grant:
ed during the South African and China wars.

() Government do not at present propose to grant temporary commis-
stons to Military Assistant Surgeons during the present war,”

The Hon’ble Mr. J. H. Abbott asked :—

5. * (a) Will the Government be pleased to say whether an Anglo-Indian [ Beeratt-
Begiment has been recruited and trained for service in one of the theatres of 32, Ansle-
War ? | for the wac.

(b) If the answer to part () is in the negative, will the Government
be pleased to state the reasons for not recruiting and training such a regiment *”

His Excellency the Commander-in-Chief replied : —

“ The answer |to (a) is in the negative.
The answer to () is as follows :—

The Government has at present .another scheme under consideration for
the employment of the Anglo-Indian Domiciled Community as soldiers, which
is likely to be morein the interests of India, and will allow the members of the
community ample scope for showing their patriotism. ™ ™

The Hon'ble Mr. J. H. Abbott asked :—

6. (a) Is it a fact that a Training College has been opened at Quetta for Asmissien
training candidates for Commissions in the Indian Army ? - | :g:m""u'
(b) If so, isthe College open to members of the Domiciled Europeanw

and Anglo-Indian Community ?

(¢) If the answer to part () is in the negative, dothe Government of
India propose to address the Secretary of State recommending that members
of the Domiciled European and Anglo-Indian Community should be admitted
to the College, and that the Entrance Examination (if any) for such
admission should be held simultaneously in India and England ?”

His Excellency the Commander-in-Chief replied : —.

“The answer to (a) is in the affirmative.

(2) The status of Cadets is the same at Quetta as at SBandhurst. In both
.cases, Cadets who have already qualified at a literary examination, held for the
purpoze in England, are trained in military subjects before joining their regi.
ments. Bule 2 of the Regulations for admission to Sandhurst lays down that
-a candidate for admission to the examination is accepted, provided tbat, in the
inion of the Army Council, heis, in all respects, suitahle for admission.
ere is nothing, as far as the Government of India are aware, to prevent the
gelection of members of the community, provided the Army Council considers
them suitable.



26 QUESTIONS AND ANS\ERS.

(3Lr. J. H. Abbot¢; His Ercellency the Command- [23ND SEPTEMBER, 1915.]
er-in-Chief ; Sir Harcourt Butler.]

In view of thc reply to (1), it does not appear to be necessary for the
Government of India toaddress the Secretary of State on the subject, as suggest-

ed in (¢). ”
The Hon’ble Mr. J. H. Abbott asked : —
GOt ot 7. (v) Isitafact that hitherto no Commissions in the Indian Modical
gg;;ﬂgég; Service have been granted t~ Military Assistant Surgeons ?
An ur- - . .
geons. (¢) If so.is it a fact that this has produced a grave feeling of discontent
among officers of this class *”
His Excellency the Commander-in-Chief replied : —
“(a) The answer is in the affirmative.
(b) The Government of India have no iaformation on the subject.”
The Hon'ble Mr. J. H. Abbott asked :—
glambridge 8. ¢ (a) Isit a fact tiiat the Cambridge Senior Examination is considered a
tioas, sufficient test for the purpcses of admission into the Universities and tbe public

service in the North of I:dia, whereas it is not recognised for such purposes
by the University or the Government of the Southern Presidency ?
(b) 1f so, willthe Government be pleased to statc the reason for this

difference ?
The Hon'ble Sir Harcourt Butler replied :—

“ (o) It is understood that the Hon’ble Member alludes to the Cambridge
Senior Local Examination. A pass in this examination (in some cases with
conditions regarding the subjects in which a pass is obtained) is recognised as
admitting to University courses by the Universities of Calcutta, Bombay,
the Punjab and Allabahad. The Syndicate of the University of Madras
are empowered, by regulation, to recognise other examinations as equivalent to
the Matriculation Examination of that University. It is understood that the
Syndicate of that University accept the Cambridge Senior Local Examination
as admitting to the Arts course, provided it is passed at centres outside of India
and Ceylon. '

(6) The Government of India arc not aware of the reascn which bas in-
fluenced the Syndicate of the University of Madras in making this decision.

(¢) That portion of the Hon’ble Member's question; which relates to the
acceptance of the same test for admission to the public service, is too vague to

permit of a reply. ”
The Hon’ble Mr. J. H. Abbott asked :—
9. “(a) Isitafact that there are residing in India a large number of Domi-

m-‘m ciled European ard Anglc-Indian pensioners who, before retirement, were
Semasane connected with the Rsilway, Telegraph, Police, Salt and Forest Departments
tome'™*and with the Civil, Mechanical and Electric Engineering professions ?

(b) If thg, answer to part (¢) is in the afirmative, do the Government
propose to utilise the servioes of these persons in the manafacture of muni-

tions ?
(c) If the answer to part (&) of the question is in the afirmative, do the
Government to cause lists to be prepared of such ns willing to be

so employed, and fo state the terms and conditions on which thei
be entertained 7’ Ir servioes will



QUESTIONS AND ANSWERS. 27

[22xD SErTEMDER, 1915.] [(Mr. Gillan; Mr. Setalvad ; Sir William
Clark ; Sir Harcourt Butler ;  Sir
Reginald Craddock:.]

The Hon’ble Mr. Gillan replied :—

“ (@) The answer isin the afirmative.

(b) The only difficulty so far experienced with regard to the personnel
required for the manufacture of munitions, is that there is some scarcity of
suitable labour at a few ccntres. The class of pensioner referred to could not
with advantage be employed on manual work. For superior duties, such as
supervision, the existing staff is at present adequate, and the Government do
not propose to take the action indicated, but should there be an increase in the
work for which pensioners would be suitable, the possibility of employing them
will not be lost sight of.”

‘The Hon’ble Mr. Setalvad asked :—

10. “ Will Goveroment be pleased to state— Contract for
(a) if there is a contract for freight of Government Stores with-any Seoves with
Steamship Company ; = A~

(8) if so, what are the terms and rates of such contract for the last five
years ;

(c) if there is no siich contract, what was the average rate of freight
paid during each of the last five years ? ” C

The Hon’ble Sir William Clark replied : —

* A statement® is placed on the table which furnishes the information
asked for, so far as it is readily available.”

The Hon’ble Mr. Setalvad asked :—

11. “ Do Government propose to publish the Report of the Committee that
was appointed in 1913 to inquire into certain matiers relating to the Tata Re-tee

2§
k.

: or o in connee-
search Institute at Bangalore : tlan with the
The Hon'ble Sir Harcourt Butler replied :— a: Beagalore

“ The reply is in the negative.”"

The Hon’ble Mr. Setalvad asked :—

12. “Do the Government propose to publish the correspondence between Correspond-
the Government of India and His Majesty's Secretary of State for India, as well garding the
as the opinions that may have been obtained in India from Local Governments, gtes Conseli-
High Courts, and other authorities, relating to the Indian Statutes Consolida-

tion Act recently passed by Parliament ”
The Hon'’ble Sir Reginald Craddock replied :—

¢ Phe Government of India regret that they do not consider it expedient
to comply with the request.”

The Hon’ble Mr. Setalvad asked :—
18. “ (a) Will Government be pleased to state the conditions governing the Gesditiens
chartering of steamers in normal times for trooping purposes ? - gu—-"""m“'

(8) Will Government be pleased to state what rates are fived for passage treesins
between India and England and vice versa in case of Government servants on”
duty who are not travelling by special chartered steamers ?* - 3

® Not included.



28 QUESTIONS AND ANSWERS.

[His Excellency the Commander-in-Chief ; {22xp BsprEMBER, 19185.]
Maharaja Ranajit Sinka ; Sir Harcourt
Butler.)

His Excellency the Commander-in-Chief replied : —

“ () A statement® is placed on the table.

(b) Tariff rates, less rebate allowed by shipping companies, are paid when
passaces h}' priratn steamer are va]dc{l h.\' Government. In csses in which
individuals are allowed to make their own arrangements, they are given
passage money as follows :—

1st Class, 2nd Class.
Us. as. p. Rs ae p.

For passages booked from Calcutta, Bombay,
Madras and Karachi ... 61812 0 528 0 O

For passages booked from Ranguon .. 69812 0 578 0 0
The Hon’ble Maharaja Ranajit Sinha acked :—

Amonzte 14. “{a) Will the Government be pleased to furnich a statement showing
spant  for . . . -, - y
mainton  the amount spent in each Province by the District Brards for the purpose of

Wers  sanitation out of the assignment of Public Works Cesses ?

(b) Will the Government be pleased to state if they have issued any
instructions how the grants of Public Works Cesses to the District Boards
will be utilized in the several provinces ?

(¢) Do the Government propose to issuc any instructions to Local Govern-
ments aud Administrations to earmark a certzin proportion of the said grant

for the purpose of sanitation #”
The Hon'ble S8ir Harcourt Butler replied :—

“ !a) A statementt is laid on the table furiishing the raquired information
so far as it is available.

() and (¢) In March 1913, the Government of India addressed the Looal
Governments concerned, as follows, with referenze to the assignments made in
favour of District Boards : —

‘The Government of India leave it to Loca! Governinents to determine,
if necessary, to what specific purposes this increased income should
be devoted, but they trust that a su'stautial portion of this som
will be set apart for the improvement of the rura: water-supply
for anti-malarial measures, for the protection of grain stores mé
markets in plague-infccted localities, and generally for the sani-
tation of villages and small towas.’

The Hon’ble Member's atlention is also invited to paracraph 3 of th .
lation of the Government of India No. $S8-909, dated 13th M:u?,mu onelfg:,;
Sanitary Policy. ) '

The Government of Izdia do not propose to issue any further i :
on the sabjeot” propo y 1er 1nstructions

The Hon'ble Maharaja Ranajit Sinha asked : —

eotmne  15. “Isits fact that there has Jately been an abnormal rise in the
Tt of foodstuffs ? If s0, do the Government t ‘ A
the matter 2" propose te take auy further action in

®Fide Appendi A, $1°de Appmndis B,



QUESTIONS AND ANSWERS. 29.

{228p SEPTEMEER, 1915.] [Miy Asad Ali ; Sir William Clark.]
The Hon’ble Mir Asad Ali asked :—

16. “Will Government be pleased to state what measures they have
recently taken in each of the provinces to prevent the abnormal rise in prices of
food stuffs, and what steps (if any) have been taken to prevent the adulteration
of foodstuffs, such as ghee and oils ?”’

The Hon’ble Sir William Clark replied :—

“ It will be convenient if I reply at the same time to this question and to
that asked by the Hon’ble Maharaja Ranajit Sinha.

A statement® has been placed on the table which shows moaihly fluctua-
tions in the prices of the principal food-grains in the principal Indian markets
between March and July last. A summary of the results has been attached to
the statement.®* It will be observed that, during the period under review, no
abpormal fluctuations have occurred. Wheat is the only crep in respect of
which special measures have been taken, and the present position is that
practically no wheat is leaving the country, since the price of wheat is above
the figure of Rs. 4-10-9 per maund, {. 0. b. Karachi, at which Government are
prepared to purchase for export. :

Asregards the second-half of the Hon'ble Mir Asad Ali’s question, the
Government of India have consulted Local Governments and Administrations
on the subject of legislation to prevent the adulteration of food and drugs in
India. All replics have now been received, and the question is under consider-
ation.”

The Hon'ble Mir Asad Ali asked : — .

17. « Will Government be pleased to state— .
(a) whether the Director-General of Posts and Telegraphs has received

postal
any memorial from the subordinate postal officials of the Madras Circle re : the gamas

revision of their pay ?

it

Steps taken
to preveat
the abmox~
mal che
foodstufis.

Mamerials
from the

offl-
the

of

thelir pay.

(b) if so, what action has been taken on it ?”

The Hon’ble Sir William Clark replied :—

“ Last year 54 identical memorials were received from subordinate postal
officials of the Madras Circle, in which the main request was that the number
of appointments in the Rs. 20 grade should be reduced as far as possible. The
Direotor-General of Posts and Telegraphs, recognising that the grading was no
longer satisfactory, sanctiooed a scheme costing Rs. 6,000 a year for its
improvement. After these orders ook effect, the Director-General received
further petitions in which, while referring to the improvements already carried
out, the memorialists asked for a great deal more. Their case has been re-
examined recently, aad the Director-General has approved of a further revision
oosting Rs. 9,600 a year.”

The Hon’ble Mir Asad Ali asked :—

18. * Will Government be pleased tolay on the table a statement for each
of the Jast ten years, showing province by province—
(¢) the number of candidates at the University and public examinations ;
(3) the subjects in which the largest number of failures occurred ;
(¢) the number of failures at such examinations ;
(d) the number of admissions into Colleges ; and
(¢) the total number of students in each of the College classes ?

il

? Nok included.



30 QUESTIONS AND ANSWERS.

[Sir Harcourt Butler ; Mir Asad Alt ; Sir [23xD SEPTEMBER, 1915.]
Willsam Clark.]

The Hon’ble Sir Harcourt Butler replied :—

« (¢) and (¢) The information is shown in the statement*® whioh is laid
upon the table.

(3), (d) and (¢) The Government of India are mot in possession of the
information asked, and it is doubtful whether it is possible to collect it. The
Government of India will, however,address Local Governments and the Univer-
sity of Calcutta with a view to ascertaining if the information is procurable. ”

The Hon’ble Mir Asad Ali asked :—
visory Com- 19. *“ Will Government be pleased—
(i) to lay on the table a statement showing—

(a) the total number of Excise Advisory Committees in each of the
Indian Provinces;

(b) their composition in each oase, with particular reference to non-
official representation ;

(¢) their methods of work in each province; and

(ii) to state whether they propose (o) to extend the Advisory Commit-
tees throughout India; and (3) to establish Licensiog Boards in
the capital cities of the major provinces ?”

The Hon'ble Sir William Clark replied : —

“ As regards the first part of the question, a statement} confaining the in-
formation asked for in heads (a) and (¥) and a memorandum regarding the con-
stitution and working of Excise Advisory Committees, which countains the in-
formation asked for in head (¢), are laid on the table.

As regards the second part, the attention of the Hon’ble Member is invited

to paragraphs b and 6 of the Excise despatch to the Secretary of State, No. 12,

dated the 26th February, 1914, to paragraph 6 of His Lordship’s reply No. 77

Rev., dated the 29th May, 1914, and to paragraph 3 of the Resolution in this

ment, No. 6305-6323—221, dated the 25th July, 1914, which were all

published in Volume I of * Papers relating to Bxcise Administration in Indis,
1914 °.

From these it will be seen that the desirability of the extension of the
system of Advicory Committees and the enlargement of their functions and
powers has been generally accepted in principle, and Local Governments and
Administrations have been asked to report the action which they propose to take
in this direction. A report has recently been received from the Government of
Benga! on the work'm%r of the Escise Licensing Boards appointed in Calcutta
and its suburbs in 1913. The experiment initiated by the Local Government
has 80 far worked fairly well, but the circumstances under which it has been
tried are not such as to justify the Government of India in requiring its exten-
sion to other provinces at the present stage. The Government of Indis are,
however, ready to allow the experiment to be tried in other provinces where it
would be warranted by local conditions, and the report of the Government of
Bengal is being communicated to other Local Governments and Administrations
for such action as they may deem fit tc take.”

The Hon'ble Mir Asad Ali asked :—
Pest E 20. “ Will Government be pleased to state—

m__(a) whether it is a fact that there is but one post office holiday for Ramzan

for Moslem employés in Madras, and that Hindu employés t i
days for their f;‘tzals during a year ? Ployés et &% sach hali

®yide Appendis C. 1Xot incleded




QUESTIONS AND ANSWERS. 31

[22xD SepTEMBER, 1915.]  [Sir William Clark ; Rai Sila Nath Ray Baha-
dur ; Sir William Meyer ; Sir Fazulbhoy
Currimbhoy ; Sir Harcourt Butler.)

(bj whether they propose to make Id-uz-zuba (Bakrid) another post office
holiday for Mussalmans ?”

The Hon’ble Sir William Clark replied :—
“(a) The facts are as stated by the Hon’ble Member.

(6) In 1911, the Southern India Chamber of Commerce was consulted as to
the six days to be observed throughout Madras as extra holidays in the Post
Office. After considering the local importance of the various festivals, the
Chamber recommended that one of the holidays should bea Mubamwmadan
one. This proposal was accepted and no objection to the arrangement has since
been received by Government, no doubt because the local authorities endeavour,
as far as possible, to exompt Mubammadan employés from duty on the Id-uz-
guha festival. )

In thess circumstances, the question of making Id-uz-zuha a general Post
Office holiday in Madras has not been considered by Government, but they
will bear the Hon’ble Member’s suggestion in mind when deciding on the list of
holidays to be observed in 1916. ” o

The Hon’ble Rai Sita Nath Ray Bahadur asked :(—

21. < Do the Government proposz to take any action witha view to
sustaining the present price of existing 3} per cent Government paper =" of new loax

The Hon’ble Sir William Meyer replied :—

“The Government of India see no sufficient reasoa at preseat for taking
. any extraordinary action such as appears t> be contemplated in the question.”

The Hon’ble Sir Fazalbhoy Carrimbhoy asked :—

22, * (a) Will Governmoat be pleased to lay on the table the papers
connected with, or to state, the arrangements (if any) arrived at between them- ments as re-
gelves and Messrs. Turrer, Morrison acd Co., regarding the Hqj traffic during Haj Trafc
the current year ? curreat

(6) Is it a fact that the Hajis do not approve of return-tickets, which
they are compelled to buy now, on account of the present terms on which
Messrs. Turner, Morrison and Co. issue the tickets, and that this is producing
dissatisfaction among the Hayis ?

¢) Isit a fact that the services of licensed brokers have hitherto been
employed on behalf of Goverament to render such services as the vaccination
of the pilgrims, issuing of passports, keeping of lists of the sick, arranging for
the disiofection, etc., aud that such services have been dispensed with by
Messrs. Turner, Morrison and Co. ?
(@) Will Government be pleased to state what agency (if any) they intend
to substitute in place of such brokers ?

(¢) Do Government propose to consider favourably the proposition that

vesscls owned or chartered by Mahomedaas for the Haj traffic should be given

ferential treatment in the matter of the transport of pilgrims and for the
cargo traffic to Jeddah ? *’

The Hon'ble Sir Harcourt Butler replied :—

4 (a) The Government of India are not prepared to lay papers on the table.
The general attitude of Government regarding the pilgrim question during the
current year has been guidéd by three main factors—the difficulties created by
Turkey’s entry upon the war and the increased risks and discomforts thereby
entailed upon pilgrims ; the desire of Government to respect the religious



1
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32 QUESTIONS AND ANSWERS.

[Sir Fazulbhoy Currimbhoy ; Mr. 4. H. Grant.] [228D SEPTEMBER, 1915.]

feeling of Muhammadans in connection with the Hey ; and, finally, tho short-
ace of vessels and high price of freights. The Government of India have
eccordingly permitted, under certain conditions, the transpert of food supplies
for the pilgrims to Jeddah ; they have refused to consider the proposal of
cranting a monopoly to Messrs. Turner, Morrison and Company, and, iu the
face of considerable difficulties, have done what is possible in the present es-
ceptional circumstances to arrange facililies for pilgrims bent on performing
the Haj.

(@), (¢) and (d). Representationshave been received from certain bodies
protesiiug against the refusal of Messrs. Turner, Morrison and Company to issue
single tickets to Jeddah. This firm was reluctant to carry pilgrims at all on
account of the present exceptional circumstances. They agreed to do so only
on ceriain conditions including iu. issue of none but return-tickets. The
Government of India, in the specit: circnmstances of this year's Haj, felt them-
selves unzble to cppose this condition. The Government of India observe that
the position of the firm in regard to return-tickets and brokers has recently been
explained by Mr. Wardlaw Milne in an open letier 1o the press. This letter
states that refunds will be made in case of non-return, refers to the question
of emplovyment of brokers by this firm, and details the arrangements now to be
made. As stated above, Mesérs. Turner, Morrison and Company have no
monopoly of the pilgrim traffic, and it is stated in the press that vessels of other
firms also will cenvey pilgrims to Jeddah.

(e} No proposition is before ihc Government of India to the effect that
vessels owned or chartered by Auvhammadans for the Hoj traffic should be
civen preferential treatment. ”

The Hor’ble Sir Fagulbhoy Currimbhoy asked :—

o 23. “(a) Is it a fact that all Indians, of whatever position, whether travelling
% first orsecond ulass, when proceeding to Quetta are detained at the Segregation
Camp at Hirak in summer and at Sibiin winter, and that first and second
class pascengers are permitted to proceed to Queita only on production of a
medical certificate of ten days’ residence in an uninfected area ?

() Is it a fact that these restrictions are not appliedia the case of Earo-
peans and Eurasians ? - :

(¢) Is it a fact that a person wishing to go 10 miles from Jacobabad is
compulsorily taken to Hirak, more than 100 miles from Jacobabad and brought
back the next day 7

(d) Will Government be pleased to state if similar Deteation Camps arein
existence in the case of other military Lill-stations ?

(¢) Do Government propose to consider the 2dvisability of the removal of
the Detention Camp at Hirak *’

The Hon’ble Mr. A. H. Grant replied :—

“ (a) The reply is in the negative. No persons are detained in the Seg.
regation Camp at Hirak who come from areas which are free from plague.
First class Indian passengers from plague-infected areas are detained ovly in
extremely rare cases, when it is ebvious that they are escaping, with numerous
dependents, from places in which plague is raging. Second class Indian

gers from plague-infected areas are detained, unless they produce s
certificate to the effect that they have resided for ten days in a locality which
is free of plague. ’

(b) The answer is in the affirmalive—the reason being that sueh persons
are few in number and easily traced, so that any cases ouf,gplague which may
occur among them are sure to be detected at once.

(c) 1f » passemger wishes to travel by rail, be is required to prooeed i
sibiorﬂirak,uﬂlemmaybe;hntthereisnothingquﬁmthh puu:df
ing by road, as the very few local travellers doubtless do. The rule is essentia)



QUESTIONS AND ANSWERS; THE INLAND BSTEAM-VESSELS 33
(AMENDMENT) BILL ; THE BENARES HINDU UNIVERSITY
BILL; THE INDIAN PORTS (AMENDMENT) BILL.

[22xD SeprEMBER, 1915.] [2ahkargja Sir Manindra Chandra Nandy ;
‘ Mr. C."H. A. Hul; Sir Reginald
Craddock; Sir William Clark;
Sir Harcourt Butler.]
to prevent evasion of inspection by persons alighting at intermediate stations
and re-booking or proceeding direct to foreign territory.

(d) Esxcept at Pachmarhi, where a Detention Camp is maintained by the
Cantoument authorities, no such camp, as is described in the Hon’ble Member’s
question, 1s maintained in British India. In the North-West Frontier Province,
certain inspection posts were established during the recent plague epidemic
for persons suffering, or suspected to be suffering, from plague.

(¢) In view of the peculiar position of Baluchistan, of the great politieal
importance of preventing the spread of plague to Afghanistan and Persia, and
of the success which has attended the arrangements in question (which have
been in force, without serious complaint since 1837, and which are heartily
approved by local public cpinion), the Government of India do not consider
that it would bein the public interest to remove the Detention Camp at Hirak.”

) ('II'he Hon’ble Maharaja Sir Manindra Chandra Nandy
asgeq :—

24. * Do the Government propose to take any steps on the recommendations go-operative
of the Co-operative Committes which was presided over by Sic Edward Mac-
lagan ?"

The Hon’ble Mr. C. H. A. Hill replied :=
“ The Report is at present under the consideration of Governmert.”

The Hon'ble Maharaja Sir Manindra Chandra Nandy
asked :—

25. «“ Will the Government be pleased to lay on the table the correspondence %
regarding the relative strengths of the Calcutta and Bihar High Courts ?” e Bihar

The Hon'ble Sir Reginald Craddock replied :— Hign Courts.

' The correspondence regarding the relative strengths of the Calcutta and
Bihar High Courts is still in progress, and caunot therefore be la2id on the
table ”.

THE INLAND STEAM-VESSELS (AMENDMENT) BILL.

The Hon'ble Sir William Clark presented the Report of the
Select Committee on the Bill further to amend the Inland Steam-vessels

Act, 1884.

THE BENARES HINDU UNIVERSITY BILL.

The Hon'ble Sir Harcourt Butler presented the Report of
the Seleot Committee on the Bill to establish and incorporate a teaching and
residential Hindu University at Benares.

THE INDIAN PORTS (AMENDMENT) BILL.

The Hon'ble Sir William Clark :— My Lord, I move for leave -
to introduce a Bill to amend the Indian Ports Act, 1908.

« The ocoasion of this Bill is a reference fromn the Government of Madras.
That Goverawent wish for power to exempt from taxation and port dues fishing
vessels entering the port. The Government of India are entirely in sympathy
with their object, which is the assistance of a very valuable industry, but it
turns out that, under section 34 of the Act, there is no power to sanction the
exemption of one particular class of vessels. An amendment of the Act is
therefore necessary, and we have taken the opportunity, at the same time, of
circulating the proposals to Local Governments, and, after receipt of their replies,
of embodying in the Bill various other proposals of an administrative charac-
ter. It is proposed lo circulate the Bill, if this motion is accepted, andit will
then be taken up in the cold weather. ”

‘The motion was put and agreed to.
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The Hon’ble Sir William Clark introduced the Bill, and
moved that the Bill, together with the Statement of Objects and Reasous relat-
ing thereto, be published ir the Gazette of Iudia in Enoglish, and in the Fort
St. George Gazette, the Bombay Government Gazette, the Caloutta Gazette,
the Burma Gazette, the Bihar and Orissa Gazette and the Assam Gazette, in
English, and in such other languages as the Local Governments think fit.

The motion was put and agreed to.

THE INDIAN MEDICAL (BOGUS DEGREES) BILL.

The Hon’ble Sir Pardey Lukis:—“\y Lord, I move for
leave to introduce a Bill to prevent the grant to unqualifiel persons of titles
implying quzlifications in western medical science, and the assumption and {use
by such persons of such titles.

“In so doing, in order that Hon’ble Members may obtain a clear under-
standing as to the necessity for this Bill, it is desirable that I should make a
short statement as regards its genesis. In 1908, when submitting, for the ocon-
sideration of the Government of India, proposals for ti:: passing of an Imperial
Medical Registration Act for all India, the Government of Bengal suggested
that, if such legislation were undertaken, clauses should be included in the Biil
to prohibit and penalise the granting, by unauthorised persons or bodies, of any
degrees or licenses to practise the western system of medicine or of any colour-
able imitations of such degrees or licenses, or the use thereof by any persons.
The reasons given for this proposal were that, within recent years, a number of
self-constituted Medical Colleges had spraung up in Calcutta, all of which were
turning out men with diplomas and licenses, granted on their own authority, and
witbout any recognition either from Government or the Calcutta University.
There were, at that time, and I believe still are, four such institutions, i
themselves, respectively, the College of Physicians and Surgéons of Calcutta, the
College of Physicians and Sargeons of Bengal, the College of Physicians and
Surgeons of India, and lastly, the National Medical College. In none of these
institutions were there any fixed standards of preliminary education, and, with
one possible exception, none of them provided a proper course of teaching or
had adequate facilities for practical training, while, in some of them, an effi-
cient teaching staff, proper equipment, and arrangements for clinical instruc-
tion were practically non-existent. Each of these institutions issued its own
dipiomas, which were more or less colourable imitatious of licenses granted by
the recognized English and Indian examining bodies, and there were no

cements for outside control or inspection. For these reasons, the Local
Government were of opinion that, on the analogy of the Legal Practitioners Act,
not only fully qualified medical practitioners, but also the public, were equally
entitled to be protected in respect of the practice of the western system of
medicine.

“ After giving the matter full consideration, the Government of Indis, in
1910, replied to the Bengal Government to the effect that, whilst agreeing to
the introduction of a Provincial Medical Registration Act on lines similar to
those of the Act, which bhad already been introduced for the Bombs
Presidency, they considered it uodesirable, at that stage, to undertake legis-
lation affecting these self-constituted Medical Colleges in Calcatta ; at any
ntef. until an e!fmu hadgwlzeen made to induce all or some of them to unite
in forming one really teaching institution, which might either be
affiliated to the University, or, if it ?Islld to reach thoUnil::f:ty standard,
to the Campbell Medical School at Sealdab. ing the last five years overy
effort has been made to secure the amalgamation of these colleges, and the
Government of India bas also agreed to ocertain non-recurring and
ring grants which should emable one of them, at any mate, to be
. at securing such amalgamation have,
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however, come to mnothing, and the authorities of the institution, to which
financial assistance has been offered, bave, up to the present, failed to'fulfil their
part of the bargain, so that we are now practically where we were when the
‘Government of Bengal wrote their letter in 1908. Seeing that Medical Regis-
tration Acts have already been passed in many of the large provinees of British
India, and that others are under consideration, it is now considered necessary
to supplement this Provincial Legislation by an Imperial Act restricting to
duly constituted authorities the right to issue degrees and diplomas in the
western systems of medicine and surgery, so as to ensure that such degrees and
diplomas are not issued to unqualified persons. This Bill prohibits all pe:sons,
save oertain specified authorities, from issming, or alleging that they are entitled
to issue, any degree or diploma in western medicine or surgery. It also penalises
persons who voluntarily and falsely assume any medical title, which is granted
either by the General Council of Medical Education of the United Kingdom, or
by the authorities constituted under the Act, and further, it probibits the use of
any colourable imitations of such titles. The Bill does not affect the right of
any person fo exercise the profession of medicine or to practise as a Physician
or Surgcon, provided that he does not pretend to qualifications which he does
not possess, and its operation is rigidly restricted to the western methods of
allopathic medicine and surgery ; practitioners of the Homceopathic, Ayurvedic,
and Unani systems being excluded from the purview of the Bill.

“ 1 think that Hon'ble Members will agree with me that the time is
now ripe for the introduction of such a Bill, and I trust that it will not be con-
ridered as controversial in any sense of the word ; neither can it be regarded
as dealing with a matter of merely local or provincial interest. It is true that,
at present, self-constituted Medical Colleges exist nowhere in India outside of
Calcutta, but no one can say how long this condition of affairs will continue,
and, as a matter of fact, one of these institutions has already endeavoured to
open so-called ¢ examination centres’ in ditferent parts of India. The licen-
tiates, moreover, of these col:ges have now peznetrated to every corner of the
Indian Empire, so that the matter has become one of Imperial importance. I
wish, however, to state here quite clearly and emphatically that the Govern-
went of India have no desire whatever to injure any of these self-constfituted
Medical Colleges. It is desired merely to induce them to raise the standard of
efficiency of their teaching staff ; to provide proper appliances and clinical
material for the training of their students ; and finally, instead of examining
tbeir own students and issuing their own diplomas, to submit to regular in-
spections on the part of some recognised examining body, to which they have
secured affiliation, sucn as the Calcutta Uuiversity or the State Medical Faculty
of Bengal. This, my Lord, is of course only the preliminary stage of the Bill
which, if introduced, will be published and freely circulated in the wusual
manner, in order that all concerned may have every opportunity of expressing
their views and putting forward their suggestions before any further action is
taken. Full opportunities for discussion will also be afforded, moreover, to
Hon’ble Members when the replies have been received to the references
to the various Local Governments and public bodies.

“ With these explanatory remarks, my Lord, I move for leave to introduce
the Bill. ”

The motion was put and agreed to.

e Hon'ble Sir Pardey Lukis :—'* My Lord, I now introduce the
Bill,?::l move that the Bill, together with the Statement of Objects and

relnting thereto, be published in the Gazette of India in English,
ﬁaﬁzsthe lomgl official Gazettes in English, and in such other languages

a8 the Local Governments think fit.”

The motion-was put and agreed to.
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THE ENEMY TRADING BILL.

The Hon’ble Sir William Clark :—“ My Lord, I move for leave
to introduce a Bill to provide facilities for the payment to a public authority
of certain moneys, the payment of which is, or may be, prohibited owing to
the present war, and to provide for other matters in connection. with tr.aging
with foreigners.

“This Bill is one of the measures which has been fouad necessary owing to
the present state of war. Various Proclamations have been issued, from time
to time, by His Majesty, the King-Emperor, prohibiting commercial and other
dealings with enemy subjects, and any contravention of the provisions of these
Proclamations is punishable under the law of British India. The present Bill
deals with certain points which have arisen in connection with the oporation
of these Proclamations.

““ As trading with an enemy is prohibited, some difioulty hns arisen as to
how payment is to bc made of sums due to an enemy. It might perhaps
appear the simplest conrse that such payments shoull not be made at all.
They would, however, have to be made wheun the war is aver, and it is for the
convenience of the commercial paublie, who wish to close their accounts at the-
ordivary intervals, to be able to effect such payments during- the currency of
the war and to discharge their debts. It was found necessary in the United
Kingdom, in 1914, to constitute by legislation a public authority to whom cer-
tain sums due to enemies have to be paid, but there is no authority in British
India to whom sums payable by way of interest, dividenls or profits to an
enemy, or sums dus to individuals or firms prohibited from carryinz on business
or fromn receiving payments of money in British India, can be paid. The Gov-
ernment of India have ascertained by inquiry from the principal Chambers of
Commerce and others that the lack of such an authority has caused practical
inconvenience, and they, therefore, are introducing the present Bill in order to
constitute public authorities, to be known as ‘ Custodians” to. receive pay-
ments of the nature to which I have referred. The provisions of the Bill are
largely based on tbhe English Trading with the Eaemy (Amendment) Act of
1914, but our Bill differs from the English Actin the important respect that
payment of such sums to the constituted authority is optional and not obliga-
tory. On the other hand, we are giving our Bill a somewhat wider scope, and
instead of restricting its. application, as in the English Act, to payments of the-
nature of dividends, interest or profits, it has been thought expedient to insert
in the Bill a clause authorising the Governor General in Council to. declare
that its provisions shall apply to any other classes of payments.

“ The other main matter with which the Bill deals, is a question which
ha3 come to notice in connection with the existing law penalising trading with:
the enemy. Doubts have arisen as to whether the provisions of the law are
sufficient to penalise attempts and efforts to trade with enemy subjects in ocon-
travention of the King’s Proclamations, as well as actual trading with such
subjects. ‘1he same difficulty arose in England, and was dealt with in the Trad-
ing with the Enemy (Amendment) Act of 1914. A oclause to remove these-
doubts, based on tbe clause in the English Act, has, therefore, been inserted in
the Bill.

“ It isimportant that the Bill should be passed into law, as soon as prssible,
in order tkhat the Custodians may be establishe i without further delhy. 1€, there-
fore, Council agree to the introduction of the Bill to-day, I propose, with youe
Excellency’s permission, to move that it should be passed through its final
:l:gg iﬁt ’t".he next meeting of Council. I beg to move for leave to introduce

e Bill.

The motion was put and agreed to.

The Hon'ble 8ir William Clark :—“My Lord, I fntro-
duce the Bill, and to move that the Bill, together Jit.h I.l;u S:,:tge:ant of -
gzgcts 5nd Beasons relating thereto, be published in the Gazette of Indis in

ish,

The motion was put and agrezd to.
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THE REPEALING AND AMENDING BILL.

The Hon'ble Sir Ali Imam :—- My Lord, I beg to move that
the Bill to amend certain enactments and to rzpeal an enactment be taken
into consideration.’”

The motion was put and agreed to.

The Hon’ble Sir Ali Imam :—“My Lord, I bez to move that the
Bill b passed.”

The motion was put ard agreed to.

THE INDIAN SOLDIERS (LITIGATION) BILL.

The Hon’ble Sir Reginald Craddock :—“ My Inrd, I beg
to move that the Bill to provide for the special protection in respect of civil
and révenue litigation of Iudiau soldiers serving under war conditions be taken

into consideration.”
The motion was put and azreed to.

The Hon’ble Sir Reginald Craddock:—* My Lord, I beg to
move that the Bill be passec.”

The motion was put and agreed to.

RESOLUTION ON THE REPRESENTATION OF
INDIA IN THE IMPERIAL CONFERENCE.

The Hen'ble Khan Bahadur Mian Muhammad Shafi :—

“ My Lorp, the British Empire, emtracing within its sphere of control
continents larger in extent and population than the Empire of Romfa, .tflelc}lng
its sway over nations and races, some otj }vho:_n are possessed .ol_? civilizations
more ancient than that of Greece, admiunistering its vast dommm]}s not onl.y
for their own mutual benefit, but also for the cgeneral good 9f mankind, oonsti-
tutes a wonderful phenomenon unparalleled m_the _past blstory of the. hu_man_
race. Tie gradual evolution, in a worlid-Bmpire like this, of a cor:stltutlo.nal
system of government which, while conceding to its component paris varying
degrees of internal autonomy suited to thair local circumstances, should, at the
same time, enable them to play their legitimate part in Imperial affairs, is
undoubtedly the ultimate guarantee of its perma?ence and stability. ' But. SO
long as British politics were dominated by the ‘Manchester School,’ which
regarded self-governing institutious as only a step }'.owards ultlmatelsepa}-atlon..
this idca of permanent [mperial unity could obxinguslz find no place in t}?e
bich engrossed the minds of British Statesmen in the middle

p?%ﬁim;izgt::;i:‘;antury. Strange, as it now appears, the idea of an Imperial
%ede:ntion was first mooted not in the centre of the Empire, but in its outly-

s i \ inating suggestion, having been first put forward in
dmgzé{n ;181?582%:?1;??%8;331'5 later, officially made in London by the
Newml assooiation of’tha Australian Colonies. The fom;c}atmn Qf the Royral
Ee'lle :al Institution with its motto of a ¢ United Empire ’in 1863 ; the open
. o?ili:t- in 1872, by Lord Beaconsfield of the pernicious doctrine of the
fel]l){u b::osltlt;r School * initiated by Cobden and Bright ; the advocacy ‘of the
Im[?;:i:nl idea by AMr. W, E, Forster in 1875 ; and the foundation of the ¢ Impe~

ing
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rial Federation League” in 1884, brought this all-important subject into pro-
minence, and paved the way for the assemblage of the first Colonial Conference
in 1887. Anpd finally, the Toundation of Imperial Yederation was firmly laid in
1907 by the adoption, in that year’s Conference, of the following Resolution:—

¢ That it will be of advantage to the Empire if a Conference, to be called the Imperial
Conference, is beld every fomr years, at which questions of common interest may be discussed
and considered as between Ilis Majesty’s Government and His Governments of the self-
governing Dominions beyond the seas.’ :

It is this Resolution, which forms the basis of the existing constitution
of the Imperial Conference, and defines the nature and scope of its delibera-
tions.

“ My Lord, to us in this country, it is a source of deep disappointment as
well as of profound astonishment tbat, in spite of her prominent position in
the galaxy of peoples and countries constituting the British Empire, of her
political, commercial and strategic importance, of the obvious utility of her
participation in the deliberations of the Conference, and of the invaluable services
rendered by her to the Empire, India should have been hitherto excluded from
this scheme of Imperial Federation. Of India’s prominent position within the
Empire, I do not propose to speak to-day. Hon’ble Members are, I have no
doubt, perfectly familiar with the eloquent and absolutely faithful picture of
our country’s importance within and to the Empire drawn by Lord Curzon in
his Guildhall (1904) and other speeches. Fortunately, that Imperial BStates-
man is a member of the National Cabinet to which I am appealing to-day. All
India 'will watch with a vigilant and an expectant eye to see if those memorable
speeches represented merely the impassioned rhetoric of an orator designed
to create a momentary impression upon his audience in order to win their
applause, or the sentiments expressed therein were, in reality, as they undoubt-
edly appear to be, in the beautiful language in which they are clothed,
the outcome of his sincere convictions. The request embodied in the Reso-
lution, which I am about to move, is but the logical result of Lord Curzon’s
utterances relating to India’s position within the Empire, and not only
will India of to-day, but also the future historian, judge His Lordship’s
sincerity as an Imperial Statesman by the measure of support, which will
be given by him to the earnest appeal which India is making to be allowed
to take her proper place in the Imperial Federation of Greater Britain.

“ My Lord, electricity and steam having bridged over the wide gulfs
of space and time, the expressions the ¢ Near East, ’ the * Middle East " and
the ‘ Far East ’ have lost their erstwhile significance. And not only have
the different parts of the East, though distant from each other if measured
in miles, been thus brought close together, but the East has thereby come
into direct and immediate contact with the West. Under the world-con-
ditions brought into existence by modern culture and civilization, the East is
henceforward bound to play an increasingly important part in internationsal
.affairs. To those who have carefully watched the trend of those political and

iological movements which have, of recent years, stirred humanity to an
extent hitherto entirely unknown, it must be obvious that not only has India
become in truth the pivot of the East, but the part, ever inoreasing in its
momentous importance, which she is destined to play in the political and
commercial spheres of human activity, is bound to gather volume with the
advance of time. And with this practical annihilation of space and time, the
strategic position of India not only within the Empire, but also in relation to the
States with whom the vital interests of the British Empire, are at all likely to
come into conflict in the future, near or remote, is becoming more and more im-

t. This vital aspect of the Imperial problem is of such fascinating
interest as to require a volume for its adequate treatment, and it is impossible
for me to do justice to it within the absolutely insufficient space of time at
my disposal. Indeed, with the immense material and military resources of
India, her political, commercial and strategic importance to Ze Empire is a
factor of ever-increasing moment in world-politics and, in proportion, is her
direct participation in the- deliberations of what has been called the * Family
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Council > of the Empire absolutely essential to its future development and
prosperity.

““ My Lord, is there a single problem of Imperial or even international
interest in whiclh India, as an integral and an important part of the British
Empire, is not directly concerned? Is there a single Imperial question in
relation to which the interests of Great Britain, of the self-governing Colonies
and of India are, under the existing conditions, not indissolubly bound together ?
Can any scheme of Imyperial defence be regarded as complete without taking
into account India’s defensive requirements and her offensive capacity not
only in relation to her own frontiers, but, as recent events have made it abund-
antly clear, also in connection with the military neceds of the Empire in every
portion of the globe ? Isit possible to evolve any scheme of Imperial Pre-
ference, or to introduce any workahle Imperial fiscal reform without taking into
consideration what may be cilled India’s inter-Imperial interests? To these
and other cognate questions there can be but one answer. Indiais directly
and materially interest=d in all important problems of the Empire, of which
she is proud to form an integral part, to the same extent. and in the same degree
as any other portion of His Imperial Majesty’s vast dominions. Moreuver, are
there not a number of domestic preblems of the nature of family complications,
such as, immigration, tariffs, etc., which can only be satisfactorily solved by the
representatives of the Impcrial, Colouial and Iadian Governments mceting to-
gether in periodical Conferences  And is not their solution indispensable to
the smooth-working of the Imperial machinery and to the happiness and
contentment of His Majesty’s subjects in all parts of the world ? The more or
less satisfactory settlement of the South African Indian troubles--due mainly
to the firm stind made by your Exccliency on behalf of this country—was,
in part, brought about by the timely deputation of the Hon’ble Sir Benjamin
Robertson as the representative of our Govecnment, and by the visit of that de-
voted Indian patriot, the late Hon’ble Mr. G. K. Gokhale, to the scene of that
unfortunate couflict. The presence, in the Imperial Conference, of one or more
represertatives of the Goversment ¢f this  country, with intimate know-
ledge and experience of the East generally, and of India particularly,
would not only satisfy Indian sentiment, but also prove of immense benefit
to the Empire, and would help to solve, smoothly and expeditiously, many
difficult problems which have, in the past, imposed tremendous strain on
British statesmanship. -

“ Alv Lord, in view of recent occurrences, it is hardly necessary for me to
dwell in detail on India’s past services to the Empire not only along, orin
close proximity to ker, own frontiers, but also in China, South Africa, Somali-
land, Egypt, the Persian Gulf and at other points of vital importance outside
ber statutory bsundaries.  These are historical facts well known to His
Majesty's Ministers in Erngland. But just as tl}e te.rrible cliisis, through wl}ich
the world is now passing, has dwarfed all previous international upheavals into
insignificance, so has the part taken hy In:.lia,- in .the defence of the Empire’s
Lonour and in support of her glory in this titanic struggle, surpassed all her

revious record. Simultaneously with Great Britain’s -declaration of war in

efence of weaker States, of sacred obligations arising out of sclemn inter-
national treaties, and in vindication of those priuciples of justice and honour
which have ever appealed to the best instincts of mankind, a remarkable wave
of intense loyal enthusiasm passed over the length and breadth of India.
Prince and peasant alike vied with each other in their readiness to sacrifice
everything in upholding the honour and glory of j;he Imperial banner un‘der
which they had hitherto enjoyed the priceless blessings of peace and prosperity.
Thanks to your Excellency’s wonderful foresight, the outbreak of hostilities
found India, from a military point of view, readier than any other part of
the Empire to take the field wherever the presence of her armies may be
needed. Aud when your Excellency obtained for Indian sol‘dlgrs the proud
privilege of fighting side by side with their British and Colonial comrades on
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the Lattlefields of Europe, and thus attain their full and undoubted right of
upholding the Xing's banner irrespective of locality, the delight of His
Majesty’s subjects in this country knew no bounds. 'I'he share takem by
India in this gigantic struggle, the part played by our soldiers in China, Africa,
Mesopotamia and on the European battleficlds, has not only won for them
the unstinted admiration of their British and Colonial comrades, but has also
been fully acknowledged by the British mnation in solemn Resolution adopted
at the Guildhall meeting. And if, when merely knocking at the outside gate
for admission into the Imperial Federation, India bas willingly and
spontaneously done what she has done in this critical period of British history,
what is it that she will not be preparce?! to do if allowed her proper place in the
Councils of the Empire ? Contented India will, then, place at the disposal
of the Empire not only °12% regiments of infantry with artillery, and 28
regiments of cavalry besides smaller bodies of troops, aggregating more than an
infantry division, ’ but the martial races of India will, should occasion arise,
pour forth miilions upon millions of unrivalled fighters for the defence of
the Empire. With the part which India has taken in this titanic war, with
the conclusive proof given by her of her abiding loyalty to the British Crown ia
tbis international crisis, is it surprising that, in November last, Mr. Charles
Roberts, speaking in the House of Commons on behalf of the Secretary of
State, should bave given expression to the desire of Government that India
should ¢ occupy a place in our {ree Empire worthy alike of her auncient
civilization and thought, of the valour of her fichiing races and of the
patriotism of her sons ? ° ¢ 8he now claims,’ said he, ‘to be not a mere
dependent of, but a partner in, the Empire.” And on behalf of the then
Leader of the Opposition, now Secretary of State for the Colonies in
the National Cabinet and with his full authority, Mr. H. W. Forster,
recognizing ¢ India’s splendid and unswerving loyalty,’ associated His
Majesty’s Opposition with these sentiments. With the eloquent words
uttered by the Prime Minister and the Right Hon’ble Mr. Konar
Law in the memorable Guildhall meceting still rirging in our ears,
is it surprising that the Indian subjects of His Imperial Majesty
should be full of hope and trust in the future of their country ? And that
hope and trust are vasf{ly strengthened when we remember that the
comradeship, on the battlefields of three continents, between the British,
Colonial and Indian soldiers has not only removed groundless misconcep-
tions and brought about mutual confidence and understanding, but has
sealed with blood for all time this renewed compact of fellow=citizenship
of a great and glorious Empire. In the words of Erric Harmond's * Salutation
to Indian Soldiers —

o - o ¢ Through the boom of guns

That rumbles round the surface of the globe,
Your prowess and your courage strike the sight.
Of all men living. You have won your right.
Our Empire needs, and bas, the circling bard
Of eteadfast union, part to part. Our ways,
Our bopes are cne ; and, onward hacd in hand,
We tread, Invincible, our Imperial strand.’

« My Lord, it is impossible for me to discuss in detail all the solid grounds
which lie at the basis of my Resolution within the half hour to which I
am limited. I-bave confined myself to what is but an incomplete synopsis of
this importagt subject, and indicated the lines upon which, in my humble judg-
ment, the discussion of this Imperial problem should proceed in and out of this
Council.© It is not only absolutely unnecessary, but would, to my mind, be, in
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the bighest degree, impolitic to dwell on the past, and to criticise the policy
which has hitherto kept India out of the Imperial Conference. The dawn of a
new era of hope aund trust, of mutual confidence and understanding is already
visible ahove the horizon, aud it behoves all well-wishers of the country to ap-
proach the question in a spirit of “hopefulness, dealing with it in the light of
those principles of constructive statesmanship which alone lead to ultimate
success.

“ My Lord, India is not content with the occasional presence of the Secre-
tary of State at the Imperial Conference : what she wantsis her own direct repre-
sentation like that of the British Colonies. And just as the glimmer of the early
dawn heralds the coming of the Fountain of Light, so is the gracious permis-
sion granted me to-day tlie Larbinger of the happy period when, this her just
claim being duly recoguised, India will take her proper place in the Councils of
the Empire. Fortunately for her, the affairs of the Ewmpire are at this moment
presided over not by this party or that, but by a truly National Cabinet repre-
sentative of the entire British nation. And the glorious example of South
Africa has already furnished an object-lesson to those who may have enter-
tained any doubts regarding the absolute efficacy of a policy of sympathy and
trust. On behalf of 313 millions of my countrymen, representing over 75 per
cent of the entire population of the Empire, I appeal, through your Excel-
lency, to His Majesty’'s Government and, through them, to the enlightened con-
science of our British fellow-subjects in Great Britain and her Colonies for
India’s admission in the Imperial Federation which, with the resulting con-
tentment in all parts of the Empire, will constitute the best guarantee not only
of the happiness of His Majesty’s subjects, belonging to all races and creeds,
but also of the peace of the world. With complete contidence in the justice of
our claim and a heart full of hope and trust, my Lord, I beg leave to move the

following Resolution :—

¢ This Council recommends t) the Governor General in Council ‘that a rapresentation be
sent, through the Right Hon’ble the Secretary of State, to His Majesty’s Government
urging that India should, in future, be officially represented in the Imperial Conferenze.” *’

His Excellency the President:— “It has been a source of
rofound satisfaction to me that it has been within my power to accept for
Riscussion the very moderate and statesmanlike Resolution, happily devoid
of all controversial character, that has been proposed by the Hon’ble Mr.
Mubammad Shafi, and it is a maiter of still greater satisfaction and pleasure
to me to be able to announce that the Government of India gladly accept
this important Resolution, which has their warmest sympathy, and, if it is
accepted by Council as a whole, the Government will readily comply with the

recommendation contained therein.

“ We have all listened with deep interest to Mr. Muhammad Shafi’s eloquent
speech, and it is a real pleasure to the Government of India to be able to

associate themselves with his Resolution.

« Before proceeding further, it would be as well that I should recapitulate
what has taken place at Imperial Conferences in the past, and define the actual
oonstitution of the Conference as created by the Governments who have hither-

to been represented in it.

-« It was due to the presecce in London, in 1887, of the Premiers of the various
self-governing Domiunions, representing their countries at the celebrations of
the Jubilee of the late Queen Victdria, that the idea of a Colonial Conference
first took practical shape, and simildr meetings took place in 1897, 1902, 1907
and 1911, At the earlier meetings, the Secretary of Stats for the Colonies

presided.
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«In 1887, the Secretary of State for India attended the formal openiang
meetings of the Colonial Conference, but at subsequent proceedings “neither he
nor any representative of Indian interests was present.

At the meetings of the Colonial Conferences held in 1897 and 1902, the
Secretary of State for India neither attended nor was represented.

«Tn 1907, by arrangement between Lord Morley, then Secretary of State
for 1udia, and the Prime Minister, Sir James Mackay, now Lord Inchcape, was
permitted to attend the meetings in the absenoe of Lord Morley, not as a
member of ihe Conference nor as the representative of India, but on behalf of
the India Otiice, and ¢ with a view to the representation of Indian interests’
and in a debate upon Colonial preference, Sir James addressed the Conference
at some length, explaining the Free Trade principles on- which the economic
situation in India is based.

“ In that year a new constitution was approved by the Couference for its
future gatherings,

< Henceforth it was to be known as the Imperial Conference, and was tn
be, in the words of a Resolution passed by the Confercnce, ‘a periodical
meeting for the disoussion of matters of common iaterest between Iis Majes-
ty’s Government and His Governments of the self-governing Dominions
beyond the seas’ With the change of title, additional importance was given
to the Asseambly by the assumption of the Presidency by the Prime Minister
of the United Kingdom.

* The members of the Conference, as then and now constituted, are the
Prime Minister of the United Kingdom, the Becretary of State for the Coloaies
and the Prime Mixnisters of the self-governing Dominions, but again in the words
of the Resolution, ¢ such other Ministers, as the respecotive Governments may
appoint, will also be members of the Conference, it being understood that,
except by special permission of the Conference, each discussion will be con-
ducted by not more than two representatives from each -Government, and each
Government will have only one vote .

« At the Imperial Conference of 1911, the Secrctary of State for India
was preseat at a meeting, but India herseli had no recognised place in this
Conference.

¢ Representation is, therefore, at present confined to the United Kingdom
and the self-governing Dominions, and no one can now attend the Conference
as a Representative except a Minister. Further, alterations in-the constitution
of the Conference are made only by, and at, the Conference, itself : and, if
precedent be followed, take effect oniy at the next succeeding Conference. From
this statement of the actual constitution of the Imperial Conference, you will
see that the ultimate decision upon tbe representation of India at the next
meeting of the Couferenoe rests with the Conferencc itself. It is of course
premature to consider the manner in which the representation of India, if
admitted, should be effected, but primé facie it would appear reasonable that
ndia should be represented by the Secretary of State and one or two represent-
atives ncminated by the Becretary of State in consultation with the {?'ioeroy,
such cominees teing ordinarily selected from officizls resident or serving in
India. The present practice of the Imperial Conference excludes non-official
representatives. It would of course be incumbent on these nominees to act
in the Conference in conformity with the policy and wishes of the Secretary of
State. Just as in the case of tbe self-governing Dominions, the Ministers
accompanying the Prime Minister have to take their policy from him, and
the constitutional position of the Secretary of Btate is infinitely superior.

« 1 have thought it desirable to tg:t before you all the difficulties and
obstacles that present themselves to attainment of the object that we all
desire and bave in view. At the same time, I am authorised by His Majesty’s
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Government, while preserving their full liberty of judement and without
committing them either as to principles or details, to give an undertaking
that an expression of opinion from this Imperial Legislative Council, in the
sense of the Resolution thatis now before us, will receive most careful
consideration on their part, as expressing the legitimate interest of the
Legislative Council inan Imperial question, although the ultimate decision of
His Majesty’s Government must necessarily depen: larg:ly on the attitude of
other members of the Conference.

“ This is, I ventureto think, all that we can reasonably expect at the
present time, and that such a pledge is eminently satisfactory as showing due
consideration for the claims of India. We can only hope, with trust and
confidence, that, when the right moment arrives, these claims may merit the
approval and support of His Majesty’s Government and receive sympathetic
consideration from the Governments of the self-governing Dominions.

“ We bave no knowledge of the date when the next Imperial Conference
will be beld, nor what form it will take. But much bhas already happened,
since the last Conference was held in 1911, which will leave a lasting mark upon
the British Empire, and it isto me inconceivablethat Statesmen of such dis-
tinguished ability and far-seeing patriotism as the Premiers and Ministers of
the self-governing Dominions will not have realised, from recent events, the
great and important position that India occupies amongst the various Domi-
nions and Dependencies composing the British Empire. It is true that India
is not a sclf-governing Dominion, but that seems hardly areason why she should
not be suitably represented at fu‘ure Conferences. India’s size, population,
wealth, military resources, and, lastly, her patriotism demand it. No Conference
can aflord to debate great Imperial issues in which India is vitally concerned,
and at the same time to disregard her. To discuss questions affecting the
defence of the Empire, without taking India into account, would be to ignore
the value and interests of the greatest military asset of the Empire outside the
United Kingdom. So also in trade, to discuss questions affecting commerce
within the Empire, without regard to India, would be to disregard England’s
best customer. To concede the direct representation of India at future Impe-
rial Conferences does not strike me as a very revolutionary or far-reaching con-
cession to make to Indian public opinion and to India’s just claims, and I
feel confident that if, and when, this question is placed in its true light before
the Governments of the self-governing Dominions, they will regard it from
that wider angle of vision from which we hope other Indian questions may be
viewed in the near future, 80 that the people of India may be made to feel that
they really are, in the words of Mr, Asqguith, ‘ conscious members of a living

partuership all over the world under the same flag’.”’

The Hon’ble Sir Gangadhar Chitnavis :—“My Lrd, I beg to
thank Government for having ac:epted this Resolution, and for having promised
to make every effort tosecure for this country an opportunity to take part
in the counsels of the Eupire. The association of Indian representatives
on this Conference is necessary for the promotion of mutual acquaintance
and respect among this country and the Colonies. Local experience is essential
for wise and good government ; hence the necessity for direct representation. The
great War of to-day is being fought by the people. The politics and commerce
of the iron age that is now to follow will be conducted on the widest national
lines for the people’s benefit.

¢ The acceptance of this Resolution by Government, with the permission of
the Secretary of State, isin consonance with the highest ministerial assurances
that the amazing outburst of Indian loyalty of last year had created a better
feeling towards us among the English people, and that it would lead to the
initiation of a policy of greater trust and'confidence. India bas given the clearest
proof of the identity of her interests with those of the self-governing parts of
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His Majesty’s glorious Empire. The country has, along with other parts of the
great Kingdom, in accordance with her humble means, shared the burden of
the Empire which will, Iam sure, ncver again belaid. 'We have hegun to learn
to think imperially. We realise that, as citizeus of the Epire, we are members
of a great Imperial family. Our Joyalty is admittedly unimpeachable,-and the
great heart cf the nation is absolutely sound.

T therefore again thank Government for the announcement that has now
been msade by your Excellenzy, and for the sympathetio and statesmanlike

sentiments you have just expressed in regard to ttis country in making this
announcewent. ”

The Hon’ble Sir Fazmlbhoy Currimbhoy :— *“ My Lord,
I am glad my friend, the Hon’ble Mr. Shifi, has moved this Resolution.
Hon’ble Members will remember that this subjoct of Indian represent-
ation at the Imperial Conference was pressed by me in Council ‘on” 17th
Mareh last, and if I did not move a Resolution then, it was only with the
object of not embarrassing Government. My Lord, before procceding further,
Icannot help but digress in order to allude to this fresh mark of your
Exceliency’s unquenchable devotion to the welfare of the people of this country
as shown by your admittitg for discuscion this Resolution which has, I may
safely say, the unanimous approval of the country.

«.1 have always felt that the present exclusion of India from the Imperial
Conference lacks justification. Hon’ble Members will be pleased to note that
the periodical Conferences at which we claim representation are no longer
Conferences of Colonial Premiers, but are ‘ Imperial > Conferences of the
representatives of the different units of the Empire. The adoption by these
Conferences of the wider and more comprehensive name ‘ Imperial,’ invests them
with an importance much beyond what they had in the initial stages, and
renders their proceedings of paramount importance to the whole of the British
Empire. The ¢ Imperial idea’ of the late Mr Joseph Chamberlain, which was
the basic and constructive principle of these Conferences, would be meaning-
less if any important unit of the Empire was left out. I'hat India is an™-

integral unit of the Empire, which it would be folly to ignore, cannot be
denied.

¢« My Lord, however great, however attractive the  Imperial id ea’, the Coloninl
Premiers’ Conference would not have assumed the importance it did within
a few years of its inauguration, were it not for the fact that the self governing
Colonies rendered material assistance to the United Kingdom at the Boer
War. The union with the Colonies was thussealed with blood. It is a pity
India was not allowed her legitimate share of the responsibility as a unit of
tbe Empire on that occasion, It was pot that she was reluctant to help
England ; but the old idea still dominated the counsels of the Imperial
autliorities, that the Indian soldiers should not be pitted against the European
enemy. Race prejudice prevailed, and the Colonies got all the chance and all
the credit for the help, notwitlstanding the fact that some Indians did go to
the Front as non-combatants. Had we the opportunity fifteen vears ago, as
we now have through the noble initiative and efforts of your Excellency, of
helping England with men and money in her hour of trouble, the Ministers
would, i all probability, have admitted India into the Imperial Confederacy
in 1902. But this speculation need not be pursued further. The history of
- these Conferences warrants the conclusion that substantial and unmistak able
%rmf of the identity of interests of one part of the Empire with those of the
nitzd Kingdom, such as is provided by loyal help in war, entitles that part
to an honourable share in Imperial deliberations. .

% To put it more tersely, assumption of responsibility is an enabling condi-
tion of acquisition of power.” On the present occasion too the question is seri-
ously mooted that the self-governing Colonies should be given a larger share in
the administration of the Empire in appreciation of the great help rendered
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by them in the Turopsan war. The same principle applied to our case for
representation would appear to be not only strong but irresistible. 1If the state-
ments of high aathorities have any meaning, the assistance rendered by India to
the Allies 1s as valnable as that rendered by the Colonies, The only difference
has been due to the absence of an Indian navy. It would be wrong to contend
that the proposed larger powers of participation could be fairly given to the
Colonies in appreciation of their services without India being given a place in the
Tmperial Conference in recoznition of her egually loyal and unstinted support.
This cannot be done without the abandonment of all accepted principles of

justice and fairplay. Mr. Joseph Chamberlain, in his inaugural address at the
Conference of 1902, observed :

¢ The link which unites us, almost invisible as it i3 sentimental in character. is oe whizh
we wou!d gladly strenzthen.’

¢ The link between England and Yndia naturally escaped his notice then;
but the present war has made it patent to all impartial observers, and there
would be few living Statesmen, eitler in the United Kirgdom or the Colonies,
who woald not be glad to strengtheu it by the same generous process of admissioa
of Inlia into the Imperial Confederacy and the counsels of the Empire. -

“ My Lord, it is just possible to raise a technical difficulty to the
grant of the concession. It might be argueld that Indiaisa Dependency,
and, as such, holds a position inferior to thatof the Colonies. Ex kypothesi,
she cannot have an equal status with the Colonies at the Conference. A
scrutiny will expose the unsoundness of the position. India is uadoubtedly
classed as a Dependency, but this is more in view of her present staze of political
development than from any false idea of her subjection to England. By our
gracious Sovereigns we have always been treated in the same way as their
other subjects ; equality of statushas been assured to us by more than one
dooument of unimpeachable authority. Even in the matter of internal admian-
istration, the trend is definitely towards self-government although the con-
summation is yet far away. In the field of battle we are comrades of
these Colomials. The advancement of any argument of supposed political
inferiority to defeat our claim, which is founded upon justice and the
highest considerations of Imperial statesmanship is unthinkable. The present
temper of the Colonials is favourable to India. Now that the Colonials have
mixed with our countrymen in the different theatres of the war as comrades
in arms, they bave, from all reports, modified their vieiws about us, and much
of their present prejudice against us has disappeared. A new friendship has
grown up between the two classes of Iis Majesty’s subjects on the stricken
tield which is full of the best auguiry for the future. It is ungenerous to
suppose that the Colonial is wanting in a sense of justice. A brave peoplo
with fine impulses, such as these Colonials undoubtedly are, cannot fail t2
appreciate merit and to take a just view of the rights of other parties. It i3
trne we have had our troubles with the self-governing Colonies; but we
cannot ignore the fact that a great deal of the difficully of the situation has
been due to economic causes. But when such causes are absent, as in the
case of Indian representation at the Imperial Conference, the Colanies will
surely not have any serious objection to recognise the equal status of India
as a component part of the Empire. I have the livelicst hope that, with
their present appreciation of Indian loyalty and Indian bravery, ithe Colonies
will welcome India into the great Imperial Confederacy, and accord to it a
geat at the Imperial Conference. They will realise that the subjects discussed
at the Imperial Conference are of supreme interest to India also, and that it
would be unfair for the Colonies to advise the Imperial Government about
matters of general interest to the Empire, and of particular interest to India,
while she is denied bher legitimate say. And further, that would be a
denouement in flat contradiction with all that has been said in responsible
quarters of the just reward of Indian loyalty, India.n. ?alour, and Indian
support, and it would be difficult to justify such a position., I am loath to
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believe that, after we have given the most conclusive proof of our unswerving
fidelity to the Empire, we shall look in vain for the fruition of our hopes
even in this matter of direct representation at the Imperial Conference. 1
am sure, under your Excellency’s wise and statesmanlike guidarce and with
vour Excellency’s earncst and powerful support, we shall get this right in the
immediate future,

¢ With these observations, I support the Resolution.”

The Hon’ble Mr. Surendranath Banerjee:—* My Lord, I
think I speak the sense of my non-official colleagues on this side of the House
when 1 say that there is at the present moment but one feeling which is upper-
most in our bearts, and that is of deep gratitude to your Excellency for acvept.
ing the Resolution and for the terms in which you have been pleased to notify
that acceptance. They contain tbat truc ring of genuine sympathy and of
active concern and solicitude for our interests which have enshrined your
Excellency’s nawe in the grateful recollections of my countrymen.

“ My Lord, you asked us to state our views upon the proposition that has
heen placed before this Council, and [ am sure, my Lord, you expect us to
state them with perfect frankness and candour. My Lord, fifteen months ago
such a Resolution, as the one which has been ictroduced by my friend to-day,
wouid have been deemed hopelessly premature; but the aspect of things has
changed and the war has brought about a complete trapsformation in the
current of public opinion toth here as well asin England. War is one of the
direst of human calamities, but, my Lord, there is no cloud without its silver
lining, and this war has afforded us the opportunity of demonstrating to the
world our undying devotion to the British Em pire, an Empire which stands for
us as the emblem of, and the guarantee for, the steady and progressive develop-
ment of constitutional freedom in this great and ancient land.

“ The loyalty of our people and the courage of our Indian troops have made
a profound impression upon British public opinion. My Houn’ble friend, the
Mover, has referred to the change in the angle of vision on the partof the
British democracy upon which the late Under Secretary of State for India
dwelt with so much eloquence. My Lord, this change of attitude on the part
of the British people is not confined toany particular class or to any particular
scction, but is universal. The ‘ Times * newspaper—not always friendly to our
interests—=thus observed the other day :

‘ We must see to it that after the war is over we secure to India an ampler voice in the
counsels of the Empire.’

‘“ Mr. Bonar Law, speaking at the Mansion Hcuse, observed that, after the
termination of the war, every part of the Empire must have its share in the ocon-
trol and management of the affairs of the Empire. My Lord, the feeling has
penetrated even to the Colonies and found expression in the utteranges of their
most illustrious Statesmen. 8ir John McColl, Agent-General for Tasmanis, in a
speech that he delivered at the Royal Colonial Institute, observed that not only
India but that also the Crown Colonies should beinvited to send their represents

atives to the Imperial Conference, which should discuss all questions affecting
the Emypire.

“ My Lord, in view of a sitnationso full of hope and promise, it
seems to me that my friend’s Resolution does not go fur emough. He
pleads for officlal representation at the Imperial Conference: he does
not plead for popular representation. He urges that an address be
presented to His Majesty’s Government, turough the Secretary of Btate
for India, for official representation at the Imperial Council. My Lord,
official representation may ‘mean little or notbing. It may indeed be
attended. with some risk ; for I am sorry to have to say—but say it I must—
that our officials do not always sce eye to eye with us as regards many greut
public questions which affect this country ; and indeed their views, judged
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from our standpoint, may sometimes seem adverse to our interests. At the
same time, my Lord, I recognise the fact that the Imperial Conference is an
assemblage of officials, pure and simple, consisting of 3inisters of the United
Kingdom and of the self-governing Colonies. But, my Lord, thereis an
essential difference between them and ourselves. In their case, the Ministers are
the elect of the people, their organ and their voice, answerable to them for their
conduct and their proceedings. Ir our case, our officials are public servants in
name, but in reality they are the masters of the public. The sitnation may im-
grove, and I trust it will, under the liberalising influence of your Excellency’s

eneficent administration ; bat we must take things as they are, and not indulge
in building castles in the air which may vanish ¢ like the baseless fabric of a vision’.
My Lord, much will depend upon the questions that will be discussed at the Con-
ference. Your Excellency has referred to some of these questions, and with your
Excellency’s permission, I desire to point out that whatever ditficulities there may
be in regard to official represertation, they are very r.uch minimised in view of the
topics that are likely to be considered by the Conference. These questions, as
your Excellency has pointed out, include Imperial defence, the commerce
and trade of the Empire, and, lastly, the question of Indian immigration into
the Colonies. Is there any cleavage or difference of opinion between officials
and non-officials as regards these matters? My Lord, if we examine the
matter, we shall find there is very little. As regards the first, the question of
Imperial defence, I take it that there is nonme. Officials and non-officials,
reupresentatives of the people and representatives of the Government, we are
all animated by a common sentiment of devotion to the Empire, and by the
firm resolve to defend it at all costs and at all hazards. No doubt the question
of the equitable distribution of the financial burden may involve some difference
of opinion, but let me gratefully recognise the fact that the Government of
India, throughout the long controversies that have taken place on this question,
have strenuously endeavoured to uphold the claims of India. What is even
more valuable, there is a growing feeling in England to do justice to the
finanoial interests of India. As regards trade and commerce, we of the
educated community are all protectionists ; the Colonies are also protectionists ;
and public opinion in England, so far as we can gather from the statements in
the newspapers, is steadily veering round to the side of protection. The other
day, a deputation waited upon the Prime Minister—a mixed deputation con-
sisting of free-traders and protectionists —and they urged the imposition of
import duties. That, my Lord, is a very significant fact. Therefore, as regards
trade and commerce, I take it that there will be no cleavage between official
and non-official opinion.

* Coming now to the question of Indian immigration into the Colonies,
my Lord, its consideration has been very anuch simplified by your Excellency’s
great pronouncement upon the subject. Your Excellency was pleased to lay
down the policy which should be followed in this matter, and that is a policy
of reciprocity. My Lord, I am perfectly sure that any official representative -
of the Guvernment of India sitting in the Imperial Conference canuot possibly
ignore the weighty pronouncement of your Excellency.

* Therefore, my Lord, as regards most of the questions that are likely to
be taken up by the Imperial Conference, it may be assumed that there will be
little or no difference, or cleavage, between official and non-official opinion.
But, my Lord, there is one argument of overwhelming importance which seems
to me to be wholly decisive of the issue, and that is this : if this Resolution be
accepted and given effect to, it will mean the definite recognition of India’s
claim to a place in the Imperial Conference. That may mean little or nothing.
Perhaps, at the present moment and under existing conditions, it means little or
nothing. But, my Lord, it is by and through these little things, as all history
tells us, that the great fabric of constitutional freedom has been built up. We
cannot forego our opportunities, however trivial or insignificant they may be,
I feel sure, my Lord, along with the rest of _my countrymen, that the ti.mp is
fast approaching when even in India public opinion will become irresistible,
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and our officials, who are public servants in name, will really become the
servants of the public. Ay Lotd, if this Resolution is accepted and the con-
cession is granted, one point at least will have been gained in the definite re-
cognition of the fact that India is euntitled to a voice in the counsels of the
Empire. To-day that voice may be official, to-morrow it will be popular. In
that hope and confidence I support the Resolution.

“ One word more, my Lord, and I shall be done. Your Excellency’s Gov-
ernment has been pleased to accept this Resolution, and possibly the Resolution
will be given effect to by His Majesty’s Government. My Lord, if there is to
be official representation, may we not suggest that the officials may be scleoted
by this Council—one of whom I hope will be an Indian—subject to the approval
of the Government of India ? My Lord, our dclegates will then go forth to
the Imperial Conference as the chosen representatives of the Government and

the people alike.”

The Hon’ble Mr. Dadabhoy :— My Lord, I frust the Resolution
will meet with the unanimous approval of the Council. As far as I understand,
the priociple of representation is not so muoh in question. The Imperial
Government would appear to have accepted the principle that India should
be represented at the Imperial Conference on particular occasions. On 29th
March, 1911, Mr. Lloyd George, in reply to a question in the House of
Commons, stated that ‘the Prime Minister will take any steps necessary to
ensure the representation of India when required’. Bat the Imperial Gov-
ernment was of opinion then that representation by the Secretary of State for
India wassufficient, ason 2nd June, 1911, Mr. Harcourt, on behalf of Govern-
ment, asserted that ¢ representation by the Secretary of State for India
meets all reasonable requirements’. And, in pursuance of this policy, at the
Conferenoe of 1907, India was represented by Sir James Mackay, of the
India Office, who spoke about the proposed inter-Imperial preferential tariffs.
At the Conference of 1911, Lord Crewe, as Secretary of State for India, stated
the case for India on the motion for ¢ wider legislative powers in respect to
British and foreign ahippinﬁ’;iJ The Resolution before the Council does not
thus propose any violent change in the existing order of things. It does,
however, suggest modification of the rules in two material respects. In the
firet place, it recommends Indian representation as of righ¢, and in the next
place, direct mtglr:sentaﬁon from India is recommended. And the issue before
us is, whether this is necessary?

“ My Lord, even a cursory review of the history of the Imperial Confer-
ence will show that it deals, and it is intended that it should deal, with matters
which concern India in common with the other parts of the Empire. The root-
idea was ‘the desirability of drawing, different parts of the Empire closer
together for purposes of defence and commerce’. Mr. Joseph Chamberlain
advocated this from 1887 onwards, and he availed himself of two great
ceremonial occasions to gather together ir conference the representatives
of the self-governing Colonies. The idea gradually developed of callingan
Imperial Conference for business, and in 1907, as pointed out by 8ir Henry
Campbell-Bannerman, the Conference of that year, the first of its kind, was
‘ y summoned for the purpose of business ’,—‘a discussion of the
matters which are of common concern to usall’. In 1911, Mr. Asquith, in
the course of his inaugural address at the Conference, stated that—

‘ It is the pri object and 1 of these periodi
ey e b BE I ST Ty ot i Contermc it

“Now, in view of these waﬁh ty statements, the decision on the issue
formulated above hinges upon the determination of the further issues, whether
Indis is a unit of the Empire, - whether India is interested in the maintenanoce
of British power, and whether the matters discussed at the Imperial Con-
ference concern India ? There could be but one answer to all these questions.,
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It is beyond question, true that, so far as the Imperial Governmeant is concern-
ed, we, His Majesty’s Indian subjects, occupy the same position in the British
JEmpire as His Majesty’s Colonial subjects, and equality of citizenship has
been guaranteed to us both by Statute and Royal Proclamation. The Charter
Act of 1833 and the Royal Proclamations of 3858 and 1908 are in point. The
Charter Act recognised * definitely and finally, the equality of status, of rights
and of duties of the Indian subjects of His Majesty with the British subjects ’.
The Royal Proclamations proceed upon the assumption that India is a unit of
the Empire. There is no distinction in 2ll this between one class of subjects
and another, and the idea obviously is that India is as good a unit of the Empire
as any of the self-governing Colonies. In His Gracious Message to India of
September 8, 1914, His Imperial Majesty feelingly referred to—

¢ The upanimous uprising of the populations of my Empire in defence of its unity and
integrity. ’

‘ This pronouncement is remarkable for the same absence of all distinc-

tion between India and the Colonies.

¢ Thus, constitutionally, we enjoy the same status as the Colonials, and
India does form a unit of the British Empire in the same way and to the same
extent as the Colonies. This status is unaffected by the difference in the
degrees of political development of the two component parts. Similarly, in the
matter of defence of His Majesty’s Realm, India is equally deeply interested.
Mr. Bonar Law, on 13th July, 1915, in speaking in Parliament of General
Botha’s services, made a pointed reference to the help rendered by India,
Australia, New Zealand and Canada, and observed : —

‘They have come entirely of their own free will, not merely to help us in our quarrel, bl}t to
take part in what they regard as ¢Aeir quarrel, and to defend the Empire which was assailed,
which was tkeérs as much as ours. ’

“ This is unequivocal testimony to India’sinterest in the defence of the
Empire in common with the United Kingdom and the Colonies. On 16th
September, 1914, Mr. Asquith, speaking about the cost of the Indian Expe-
ditionary Force in Parliament, gave expression to ¢ an acknowledgment, sincere
and heartfelt, of the spontanecous and splendid -assistance which our great De-

ndency of India is giving us’. If we bad nointerest in the defence of the
Realm, why should we offer all this assistance to England at this erisis ?
Nay, for the maintenance of British power, India is as keen and asnecessary an
associate of the United Kingdom as the Colonies.

‘¢ With regard to the third point, apart from the weighty statemenis
about the purpose and scope of the Conference referred to above, the mere
fact that the India Office is consulted about certain matters dxscpssed at the
Conference, even though India has so far not secured a rightful posi-
tion at it, proves conclusively that that body deals with matters which
oconcern India as much as the other parts of the Empire. Indeed, the very
idea of a British Empire presupposes and connotes the existence of common
interests which concern every unit thereof. As Sir Guy Fleetwood Wilson
pointed out in this Council in March, 1913 :—

¢ The British Empire may be said to be regarded as consisting, not of an aggregation
of separate entities with no matual relation to each other, but of a family of States animated
by a common family purpose, ’

¢ And again, it is clear that the development of India in the future must be dependen.t
on, and primarily affected by, the policy pursued by the British Empire as a whole and parti-
cularly by the United Kingdom. ’

“ It is the settlement of this policy of the British Empire as a whole that
is ¢ the governing purpose ’ of the Imperial Conference. The deliberations of
the Conference are thus of deep moment to us. In the light of these facts,
there can be no question that adequate representation of India at the Con-
ference is absolutely necessary. And for such representation two conditions
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must be fuifilled. In the first place, India must be allowed a share in the
labours of the Conference in the same way as the Colonies, instead of being
summaned to plead her cause on special occasions, at its special sittings. It is
one thing to appear at the bar of the Empire to advocate, or it may only be to
criticise, a particular policy, and it is quite a different thing to co-operate ‘with
the representatives of the various units of the Empire in the evolution of a

licy which is for the common good. And it is this right of co-operation
which India claims, and which must be assured to her to ensure that adequate
representation which is of the last importance to her.

 The next important condition is, that India must have direct representa-
tion at the Conference, irrespective of the question of the personmnel. I have
listened with great respectand interest to the position of thc Secretary of State
in this matter as just explained by your Excellency. The Becretary of State
for India is undoubtedly the supreme authority as regards our internal
administration. As a Minister of the Cabinet, he also is the protector of our
interests in the larger concerns of the Empire. While the dual position gives
him a distinct advantage, it may also prove in actual working a disqualification
in certain respects. Generally, the Secretary of State comes fresh to office
without any previous acquaintance with the special needs of India; and as a
party man, his tenure of office is more or less uncertain. It often happens that,
by the time he acquires the requisite knowledge of details, he vacates the office,
and mskes over charge to another Statesman. His Council, it is true, may be
expected to have fuller information; but the members cannot have that
up-to date firsthand knowledge which is so essentially necessary, espe-
oially in this matter of representation. It comes to this then, tbat the
India Office, in order to represent Indian views at the Conference, must get the
requisite information from the Government of India, and depend wholly upon
the reports of this Government. But reports, however complete, hardly ever
supply the want of firsthand knowledge. And not only that, the Secretary
of State for India, being also 8 Member of the Cabinet, cannot be expected to
wholly dissociate himself from the Imperial interests which may not coincide
with the special interests of India. It would be more satisfactory, therefore,
to depute a special officer or officers from India to represent her at
the Conference just as the Colonies send over their Ministers. Indian
officialdom is strong and capable enough to act for India at the Imperial
Conference. As matters stand at present, some of these very officials, on
appointment to the India Council, will have this privilege which is now denied
to them. This is a position anomalous and unsatisfactory. Far better the
Government of India should have the right of deputing direct to the Conference
such among their officers as appear to them most competent to take, on behalf
of India, a conspicuous and statesmanlike part in its proceedings. This direct
representation will be free from the defects inherent in the present arrange-
ment, and will satisfy the Indian demand for adequate representation, provided
of course the first condition of the right of co-operation is assured to the repre-
sentative or representatives. We all know how direct representation has lately
been productive of wholesome results in South Africa, even though Sir
Benjamin Robertson had no seat on the Inquiry Commission.

“ My Lord, I cannot understand how, with due regard to justice, our
demand can be refused. In His Gracious Message to India of November, 1908,
His Majesty pointed out —

¢ Important classes among you, representing ideas that have been fostered and
by British rule, claim equality oi citizenship nndnga greater share in legislation and government.
Thept:hneutuhahon of such a claim will strengthen, not impair, existing suthority and
power.
_ ““These are wise words, and ought to be laid to heart by His Majesty’s
Ministers.. Qur case for just and equal treatment, moreover, has been enorm-
ously strengthened by recent events. Minister after Minister have vied with
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one another in their appreciation of ¢ India’s rally to the Empire’. And the
Marquess of Crewe, on September 9th, 1914, speaking of the Indian offer in the
House of Lords, gave greater credit to India than to the Colonies, for the
cogent reason that these Governments are manned by -people of our own
blood, with countless memories and traditions which centre round these islands .
But the appreciation is not confined to Ministers and Parliament ; it is general,
and the whole British nation has nothing but sympathy for us. Mr. Montague’s
oelebrated reference in Parliament to a change in the official ‘ angle of vision’
lends support to this view. We all feel our staunch loyalty, our devotion to the
Empire, our sacrifices will not go unappreciated ; we hope our action has given
a deathblow to race prejudice all over the British Empire. The times are
propitious for an extension of our rights as an Imperial unit. And it isa source
of sincere joy o us that your Excellency has once again come forward to vindi-
cate the hownour of India by accepting this Resolution. With your Excel-
lency’s mighty help, in the present temper of the British nation and the
Colonials, we ought to gain an honourable place in the federation of the Empire.
The East, my Lord, is moved by sentiment ; and even if it were only a matter
of sentiment, which it is not, it would be statesmanship to give India a definite
status at the Imperial Conference. 'We seek honour; we want the confidence
of our rulers, If, in the judgment of the civilised world, we have deserved these,
they should come to us without delay. It would be gratifying to the growing
self-consciousness of the people of this country to be admitted into the Imperial
Confederacy on equal terms with the Colonials. Will the Imperial Government,
will the Colonial Governments be reluctant to remove once for all our badge of
inferiority and to raise us in the scale of nations? My Lord, representation is
the very foundation of the British constitution,—the accepted creed of civic
development in the British Empire. Can it be that India alone among the
federal units is to be denied this common privilege on the central Couuncil of

the Empire? "We believe not, we hope not.”

The Hon’ble Mr. Setalvad :—‘ Your Excellenoy, I confess that,
when I read my Hon'ble friend Mr. Shafi’s Resolution, I was not very much
leased with it, and I do confess too that, after earnestly and respeotfully hearing
what has fallen from my ITon’ble colleague and from your Excellency, I still
adhere to that view. If the foew observations, I propose to make, seem to strike
a discordant note, I implore your Excellercy and the Council not to misunder-
stand me. I do not underrate the importance of the demand made by this Reso-
lution, nor do I deny the desirability of securing what it demands. But I do
think, and I still hold to that opinion, after hearing what has been said, that it
would have been desirable if this Resolution had been postponed to a more
convenient occasion. I will explain in a few words, your Excellency, what I
mean. The war that is going on has been an eye-opener, and has brought
home to many people the necessity of a re-adjustment of their views about ]End:a,
its people and its government. Not that it has created anythmg new, but it has
brought vividly to the minds of people who did not before realise the rqal cir-
cumstances, the reality of the position. India has been,and always will be,
loyal to the British Crown ; all her best interests are bound up with the honour
1 f the Empire. Thiswar bas demoonstrated more than anything else

and glory o Smons . ; A
that India, steadfastly loral to the ]_Brmtslg conuection, will strain every
nerve and make every sacrifice for maintaining unimpaired the prestige and

iti the Empire. India has been fighting for the cause of freedom and
ibs;::;no;f t]ile soil EE Europe shoulder to shoulder .with ' Englnpd, France,
Russia and the other Allies, and it is freedom and liberty in their own lan.d
that Indians will naturally expect. I do trust and hope that, when the war is
over and the time comes to take stock of things, there will be such a re-adjust-
ment made in India itself with regard to its government, that India will be
able to secure its goal and what, I submit, it has a right to expect, namely self-
vernment within the Empire ; it wants s_md expects the constitution of the
&vernment in this country to be so re-adjusted as to make the Government

really responsible to the people ; in fact, what is needed is the government of

178LD
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the people in reality by and through the people. 1 am qt_xil:o alive, your
Excellency, to the fact that it is not a very easy problem to adjust, th.at thore
are enormous difficulties that will requiro to be solved before we arrive at a
satisfactory conclusion regarding the matter, a conclusion that will satisfy the
people, a conclusion that will be in theit best interests, n concl usion that will
be good for the whole of the Empire. I, therefore, hoped that nothing would be
done picce-meal and in a hurry at this juncture. In that view, the preseat proposal
which asks merely for official representation to the Imperial Confereace, it would
have Lezn much wiser to have postponed to a more convenient occasion. As I
have submitted, at the end of the war, the question of the future government of
India must, and will have to, be taken into serious and immediate consideration,
and if thet adjustment is wade properly, Indians will and ougzit to get an
effective veoicein the government of India that they are entitled to, and when
that stage is reached and when that dsvelopment is come to, Indis will then
be in a better position, certainly than it is now, to take its proper place in
the counsels of the Empire. That is needed is the remodelling of the con-
stituticn on such a bacsis that Irndia would come into line in some measure with
the oiker self-governing Dominpions ; it will then be fitting that India should
take its proper place in the deliberations of the Empire. The Hon’ble Mr.
Shafi Lzs asked for representation at the Imperial Conference; but I
venture to think that, when after the war is over, a reconstitution of the Gov-
ernment of India, in the manner I have indicated, is effecteld, then will the
time be to ask for India to be given its proper placein the deliberations of the
Empire.

¢t Holding these views, your Excellency, I did not view the introduction. of
this motior at this stage with favour, and I do apprehend that, althongh people
will no doubt realise to some estent the importance of whatis now asked
for, what it means and what underlies it, still, in the popular mind there is likely
to be a misunderstanding. What will be said, I do not for a moment say, truly
or justifiably—will be that the first movement made, regarding what is to be
done in pursuance of the new angle of vision created by what the war has
revealed about India, is to secure nothing substantial in the way of remod:lling
the Government of India, but to get Indian representstion in the Imperial Confer-
ence, which meets once in three or five years, dezling no doubt with important

tions, so far as the Empire is concerned, but not dealing with questions
which immediately affect the admicistration and vital interests of this country.
It will also be said that more urgent and necessary things may possibly be
postponed, may possibly not be dealt with in the right spirit, and that an
attempt is being made. 1 again say that, although thisis not the true position,
it is likely to be misunderstood in that way—to give to them what is really not
much in substance, and what, though it rec:gnizes a principle, does not affect

" them in the actual realities of the administration of India.

“ As I said, your Excellency, it is with great hesitation and diBdence
" that I venture to put forward this.view. As I have said, my note is slightly
discordant in this assembly’ where everybody seems to be in favour of this
appeal for Indian representatin in the Imperial Confercnce being made. I do
not underrate its importance for a moment; it is a thing which will have to
be done some day : all tkat I feel is that it would be much better to stay our
bands, to do nothing at this stage, and to wait till the war is seen through.
India, till then, wants nothing. Her first care is to sce that the war is suocess.
carried through ; when that is done, immediately take in hand the recon-
stitution of the (:g:ernment of India un the lines necessary as well as other im-
portant matters that urgently require adjustment. When that is doae,
these other things will follow,.,;’- ! all

: Tlléﬂmi’bleﬂir Asad Ali :—“ My Lord, in rising to support
* the Resolution ~ before the Council, I should like to recall to mind
‘Excellency’s noble utterance in this Council last year. Referring to the
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desputch of the Indian troops to the theatre of war, your Excellency was pleased
to observe,—
‘ There ir, I believe, nothing like comrad:ship in arms liefore the encmy and joint partici-

pation in the dangers and hardships of war to level all distinctions, to iuspire mutual re<pect,
and to foster fricndship '.

“ Your Excellency further could not help feeling that, in consequence
of the heavy and material sacrifices that were being made by Iundia for the
sake of the Empire, better relations would Le promoted amongst the com-
ponent parts of the British Empire. The very comradeship and joint parti-
cipation, as well as the significant part India has played, and is still
playing, in the ecommon defence of the Empire, might have suggested this
Resolution, a Resolution submitted with a view to secure and deepen mutual
good-will beiween the different membhers of the British Empire, to promote
the growth of Imperial consciousness, and to develop the modern idea of
Imperial partnerszhip.

“In the evolution of a truly Imperial policy, based upon jastice and right-
eousness, India, the brightest jewel in the Imperial Crown, has much to coatri-
bute. For, without India, there can be no Empire in the true sense of the term.
Differing widely, as India is, from the self-governing Dominions whose represent-
atives alonz for the present coustitute the Imperial Conference, she has never-
theless her unique place within the Empire. IVhen compared with any of
the five self-governing Dominions in population, ravenue and trade, India not
only holds her own, but towers above any of them in all or most respects. Among
all the British possessions, India alone is the largest customer of the United
‘Kingdom. The value of her imports is more than one-and-a-half times that of
Australia, about half as much as that of Canada, nearly four times as much as
that of South Africa, and more than twelve times as much as that of New Zea-
land. While Canada and Australia are certainly bigger than India in mere size,
their populations are about one-fortieth (1-40th) and one-sixtieth (1-60th) ros-
pectively, of the population of India. Again, India’s vast population is fifty times
more than that of South Africa, and three hundred times more than that of
New Zealand. As regards their revenues, India’s revenue is mnearly three.and-
a-half times as large as that of Canada, more than four times as large as that
of Australia, more than seven times as large as that of New Zealand, and over
four-and-a-half times as large as that of South Africa. Coming to their res-
pective trade figures, what do we find? Here, again, India stands foremost.
India’s total trade exceeds that of Canada, by four million pounds sterling,
nearly two-and-a-half times as large as that of Australia, and ten times that
of South Africa, while New Zealand’s trade constitutes but one-thirtieth of
India’'s trade. Hence, India occupies the foremost placc amongst all the
British possessions.

“ ¢ The position of Indians within the Empire’ was one of the suggested
subjects for discussion at the last Imperial Conference ; and the suggestion
came from the Commonwealth of Australia, the Dominion of New Zealand,
and Newfoundland. As far back as 1907, a desire was expressed for the for-
mation of an Imperial Council, consisting of representatives not only from the
self-governing Dominions, but from other parts, such as Crown Colonies, Depend-
encies, and Protectorates. The Council idea, whick meant over-centralisation,
had then to be given up in favour of the Conference idea which assured full
freedom to each of the seif-governing members of the Empire. But the Con-
ference idea admits of sufficient room for expansion, so thatit may not be
unreasonable to hope for the enlargement in the near future of the Imperial
Conference, so s to include India and other portions of the Empire. Now
that an opportune moment has arrived, there should be mno difficulty in
the mattér of Indian official representation on the Imperial Conference.

| * India, my Lord, bases her claims upon ber important position within the
Empire, her vast resources, natural snd physical, and her loyal devotion and



o4 RESOLUTION ON THE REPRESENTATION OF INDIA IN
THE IMPERIAL CONFERENCE.

[22xD SEPTENBER, 1915,] [2fir dsad Ali ; Rai Sitanath Ray Bohadur.]

attachment to the British Throne and the Government. Her heroic part in
the present world-struggle is not only fully recogoised in high and responsible
quarters, but warmly appreciated by the British public and the press, No
one recognised India’s response better than the Prime Minister. The Right
Hon’ble Mr. Asquith spoke of ¢ the magnificent response which the primoes
and peoples of that country had made to their need’, and of ‘ the spontaneous
and splendid assistance which their great Dependency of India was giving
them ’. The Noble Marquess of Crewe, our former Secretary of State, spoke
of the Indian races as representing ¢ a civilisation of almost untold antiquity’
and being ‘ remarkable in arms, in arts, and in the science of goveroment ’.
I feel confident that British Ztatesmen like these who have recognised in India
a willing partner, prepared i{o share the joys as well as the burdens of the
Empire, will surely support India’s claims to Imperial representation.

“ While the objective results may not be far-reaching and even substantial
for the present, the moral victory would be great, if India were granted such
representation. The inclusion of India would, in the first instance, mean a
praciical recognition of India’s high status within the Empire, and would
gradually pave the way for India’s steady advancement along the path of
self-government. And yet there are some with misapprebensions as to the
heavy burden of India in the event of the adoption by the Imperial Conference
of an army or naval programme for the common defence of the Empire. But
India, while anxious to play a bigger part, should equally be prepared to pay
for the new and additional privileges she wishes to enjoy.

““‘.At one of the sittings of the last Conference, the Oanadian Premier hoped
that the day would come when there would be a grand alliance between all
the English-speaking communities, and when that day came, the peace of the
world would be assured for ever. Indian communities too are anxious to be
taken info the large fold of the English-speaking communities. It seems as if
that day is about to dawn soon after England emerges from this unparalleled
war stronger, greater, and more victorious than over she was. When that day
comes, my Lord, we too shall be proud of our Imperial connection.

“.To the Prime Minister who opens the next Imperial Conference will
belong the honour of associating India with the Imperial Oonference. May
we not hope that the illustrious name of the Right Hon’ble Mr. Asquith, the
greatest Statesman of the day, will be associated with this beneficent measure.
Now that the angle of vision is widened, and the Indian soldiers fight shoulder
to shoulder with their Oolonial comrades, neither the Home Government nor
any of the Dominion Governments is likely to thwart Indian aspirations. At
the same time, I should heartily congratulate the Government of India upon
their entertaining this proposal, and trust that this Resolution will meet with
the acceptance of this Council.”

The Hon’ble Rai Sitanath Ray Bahadur :—*“ My Lord, we
are extremely gratified to hear that the Resolution, so ably moved by
the Hon’ble Khan Babadur, has the sympathy and su l;ort. of your
Excellency’s Government and of the Home GoOvernment. V& do not know
how safficiently to express our gratitude to your Excellency for the kind
sentiments to which your Excellency was pleased to give utterance. The
Resolution, in question, seems to have been drufted, on the line of *least
resistance’ to which no one can, reasonably, take any exception. The Hon'ble
Mover. has given us a sufficiently clear idea of the scope and nature of the
Imperial anference. R It is, s0 to say, the Cabinet of the Ewmpire, in which all
broad questions affecting the Empire, as a whole, are discussed. Though this
Conference has .nostatutory.l')uis, et it exercises a powerful influence in
shaping the policy of the British Empire. To this Conference, ohly the
representatives of the self-governing Cognieo are invited, and they, with the
Prime Minister as President, and Secretary of State for the Oolonies as Vice-
President, are allowed to take part in its deliberations. My Lord, in my
humble opinion, to style the Conference as * Imperial,’ without lnving any

-
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Indian representatives on its Board, is somewhat misleading. Itis something
like the play of Hamlet with the part of the Prince of Denmark lelt out.

~ ‘“The usual title of Ilis Imperial Majesty, our Gracious Sovereign. is
King of the United Kingdom of Great Britain and Ireland and of all the
Dominions beyond the seas, Emperor of India, etc., etc. With your Excel-
lency’s kind permission and with the utmost respect, I beg to state that every-
where els+, in his vast and world-wide Dominions, His Gracious Majesty is only
styled King, whereas in India alone, he is King of Kings, Shahan-Sha
Padisha, Raj-Chackerbarty, Samrat, r.e., Emperor. This Imperial title isan
appauage of the British Bovereignty, primarily due to the possession of India,
and has a peculiar significance of its own and as such, India can legitimately
%ain} ber full rights and privileges as a co-partner of the world-wide British

mpire.

** My Lord, it is a matter of common knowledge thit, by the Great Pro-
clamation of 1858, due recognition was made, in clear and explicit terms, of
our just claims to the enjoyment of the full rights of British citizenship. The
{rinciples of the Great Charter have, rince then, been confirmed and re-affirmed

y our successive Emperors and Ruleis. My Lord, wc are, then, theoreticallr,
on equal footing with the other subjects of His Imperial Majests. Bat, in
aotual practice, our position in the Empire is altogether different. In all
matters of Imperial concern, we are nowhere. It is said, and said with much
truth, that Providence has placed India in the hands of the British asa kind of
trust, and I may say, a sacred trust, with a view that India may be 8o educated
and trained that she may ultimately rise in the scale of nations and take her
proper place in the world. My Lord, we beliecve in that D.vine Dispensation
which has placed Indiain the hands of her English rulers. It is therefore
fitiing, my Lord, that as a practical part of her training, she should be invited
and made an associote with the other members of the Empire in ‘the
Imperial Conference. My Lord, 1t is now more than half a ecntury since the
Great Charter of our rights and iiberties was published. During tkis interval,
owing to various causes, educational and otherwise, a migh!y transformation has
been going on in Irdia, under the fostering care and guidance of our British
rulers. In my humble opinion, India has now reached that stage of her avoln-
tion when she may be safely trusted to esercise her full rights asa I!Jntmp_r of
the British Empire, and take her proper place in the Councils of the Empire.

““ Then, my Lord, if we look to the question from the view-point of politic-
al expediency, its acceptance becomes all the more appropriate, and it requires
no very great argument to commend it to your Excellency’s Government.
England is not now a little island-Kingdom in a corner ol the Great Atlantic:
Ocesn, absorbed in her own looal in‘erests and concerns, but the centre and
heart of a vast and mighty Empire, regulating and bringing into a harmonious
whole the diversified interests of her several component paris, scattered
throughout this wide world. At times, it becomes a very hard task to rezoncile
these several interests, not unoften, conflicting and clashing. It is for the so-
lution of the problems arising therefrom that s common Council or Coaference
has become an absolute neccssity, and in this Couference, my Lord, I submit,
the different interests of the Empire should be properly represented, and Iadia
should bave her representatives on the Board of the Imperial Conference.

* My Lord, the time has arrived when full rights and privileges of British
oitizenship should no longer be withheld from us. Not only in the dark days
of the Sepoy Mutiny of 1857, but in the present crisis also, when the British
Empire is engaged in the greatest war known in history, the civil popula-
tion, from the highest prince to the lowest peasant, have come forward as
one man, to the help of the Government and place their resources at its
dis , and what is more chivalrous and glorious, f.*txll in the present crisis,
is J::t, the Indian soldiers bave responded with alacrity to the call of duty, and
are now fighting side by side in the fields of Flanders and France with the
British troops and shedding their blood and sacriticing their lives in the cause
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of their Sovereign and in defence of tho Empire. What further and better
proof can our people give of their unstinted Joyalty and faithful allegiance to
the British Throne ? 1We have not the faintest doubt, in our minds, of the
final result of this fierce struggle, which, we are sure, will add fresh lustre
to the British arms, and go further to the strengthening of the British
Empire. 'Though not yet out of the woods, it must be said that the present war,
howerver otherwise deplorable 2od condemnable it may be, has, at least, done
one good that ‘it has drawn,’ to quote tho recent utterances of a great public
man, ‘the whole of the British Empire together and forged new links of
anity. In that unity, Indis has won, for herself, a place by a devotion that
touched the heart of Euglaind—Responsible British Statesmen have freely
acknowledged the title she has acquired to a reconsideration of her position
in the Empire. The future wiil unfold what the finger of Fate has traced on
the scroll of India’s destiny. ° But, for the present, this much we may safely
demand that, as an earnest of what we may justly expect in the future, repre-
sentatives from India should be allowed to take part in the deliberations of the
next Imperial Conference. This is, my Lord, indeed a very modest request.
The way in which Iadia should be represented in the Imperial Conference
is a matter of detail which may be worked out hereafter.

« Wit,]_a these words, I heartily beg to give my humble support to the
Resolution.” ‘

The Hon’ble Pandit Madan Mohan Malaviya :—* My
Lord, 1 should hardly have taken up the time of the Oouncil with any remarks
on the Resolution before us after what has fallen from your Exccllency, but for
the view whioh has been expressed by one Hon'ble Member regarding the
propriety of taking up this Resolution at the present time. My Lord, I do not
yield one inch to any friend of mine in my desire, in my earnest hope and
desire, that the constitution of the Government of India should be materially
modified after the war is over. I belong to the same school to which my
friend the Hon'ble Mr. Setalvad belongs, and look forward with confidence
to the introduciion of self-government in India after the war is over. But I
think that my friend has unnecessarily mixed up the question which is before
the Council with the question of the future government of this country. I
think, my Lord, he is mistaken in the view that this Resolution will be
regarded by the Indian public as having been taken up prematurely. It is
widely recognised that, in view of the opinion expressed by Mr. Bonar Law that
Colonial Governments will be represented at the Imperial Conference, it became
necessary that the question of India, also being representel at such Conference,
should be brought up before your Excellency’s Goveromeat, and I am sure
ihe Indian public will heartily thank your Excelleacy for having allowed this
question to be mooted at this time. Aly Lord, our thanks are due, in tlie first
instanee, to you and in the second instance,to His Majesty’s Ministers for
having agrecd to this question being taken up, and much more so for the
reassuring message which they have, through your Excellency, conveyed to us
An relation thereto. When tuat message is read by the public, I am sure there
will be much gratitade felt throughout the country for what has been done.

_ “I congratulate my friend, the Hon’ble AMr. Mubammad Shafi, on the
‘admirable manner in which he has presented the case for India. In view of
“what he has said and of the remarks which have fallen from your Esxcellenoy,
4t is hardly necessary for me to say anything more in support of the Resolution.
X would leave the case for the representation of India as it stood at the conclu-
: m{ﬂ‘ 01:;1 ]ixgliency 8 m.uld b, b(;cean;: I recognise, if I may say so, with
-gratitude, that the case co not tter pu
B eaeod 1o put it todag put than your Excellency was

 There are, however, a few points which have been raisod, in the course
of the discussior, which require- clearing up, and I Lope the Council will
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ardon me if I detainit for a few minufes with regard to them. I will
not take up time by going into the history 'of the question, for it has
been already so admirably dealt with ; nor would I refer tothe very
reassuring utterances, regarding the future position of India in the Empire,
which have come to us from our honoured fellow-subjects in England, from
the Right Hon’ble Mr. Asquith downwards ; nor yet shall I dwell upon the
part which India has played in the war. I am sure, my Lord, that every
Indian who can think of it feels proud and thankful that India has played her
};art as she has ; and I should think that the one desire of every thoughtful

ndian at this moment would be that India should play her part truly and well
throughout the world-crisis through which the Empire is passing. It is not time
from our point of view to think of boons and concessions ; it is not time from
our point of view to think of what the future has in store for us; but of one
thing only, and that is, to contribute whatever of fighting strength and resources
we can to the final triumph of the great and righteous cause in which our King-
Emperor and the Empire are engaged.

“ My Lord, we long for the day, the blessed day, when the triumph of
Greater Britain and her Allies, will establish throughout the world the triumph
of those great principles of truth and justice, of freedom, of humanity and
civilisation, for which His Majesty, King George and his Allies, are fighting

.to-day. And when that day comes, my Lord, the triumph of these principles
'will have been established, not for the moment, not for the hour, not for the
day, but, I confidently hope, for a very long, long time to come. And wheu these
- priociples have been re-vindicated and more firmly established than ever, I
have no doubt that our British fellow-subjects who have done nobly by us in
the past, in solemnly pledging to us unasked, by the Parliamentary Act of 1833,
equality of rights and opportunities as fellow-subjects of a common Sovereign,
and in ratifying and repeating that pledge of equality through their gracious
Sovereign, the late Queen Victoria in 1858, I have no doubt, my Lord, that our
British fellow-subjects will, when that happy day arrives, recognize the claim
of Indians to a complete and practical equality of citizenship in the Empire, and
that self-government within the Empire and many other advantages will inevit-
ably follow in the wake of such recognition. At the present moment, I value
this Resolution, because it seems to me to cast a shadow of comiog events. It
shows in an unmistakable manner that your Excellency’s Government regards
the aspirations of Indians in a kind aund sympathetic spirit, it shows also that
His Majesty’s Government look at questions conceruing Iundia in a similar
spirit. This is a happy augury for the future.

« My Lord, therc is one other point to which I should like to refer. It
has been said by one of my esteemed friends here that the Resolution speaks
only of India being officially represented at the Conference, and objection
has been taken to the Resolution cn that score. I think that was due fo
a rather cursory reading of the Resolution. What the Resolution aims
at securing is, tbat India should, in future, be officially represented at the
Imperial Conference. The remarks which your Ezcellency was pleased
to make, make it clear that the representation has to be arranged after
taking many things into consideration. Bat it does mot, I was glad to
gather from your Excellency’s remarks, shut out the possibility of a non-
official being associated with the official representative of the Government
of India at the Confercnce. As each country can be represented by two
representatives, even if an cfficial must be appointed, as I take it one would be,
there is nothing to prevent the second representative being a non-official elected
by this Council or by a larger constituency and approved, if necessary, by the
Government of India, and the Secretary of State. “There is nothing to prevent
such a representative taking part in the Conference and pleading before our
fellow-subjects, representing the various other Dominions of the Empire, the
‘cause of the 832 millions of His Majesty’s subjects in India. I take it, my
Lord, that when {he details come to be considered, this point will be borne in

-
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mind —I trust that it will be borne in mind—and I hope that India will be
represented at future Conferences officially no doubt, because otherwise the
representation would not be worth having, but reprcsented not merely by an
official of tke Government of Indis, as the term is ordinarily understood, but
also by ome of those unsalaried officials of the King who labour in their
own way and according to their own light, to serve the Government and the
people.

“ My Lord, with these words, I heartily support the Resolution which
is before the Council.

The Hon’ble Sir Ibrahim Rahimtoola :—*“Your Excellenoy, I
welcome the Resolution asit claims the right of India’s recognition as a member
of the Imiperial partnership. I do so, especially in view of the remarks which
the Right Hon’ble Mr. Asquith made in welcoming tbe delegates'te the Con-
ference held in 1911. In the course of his speech, Mr. Asquith said :

¢ And I may add a common trusteeship whether it be in India or in the Crown Colonies
or in the Protectorates or within our own borders, of the interests and fortunes of fellow-

subjects who have not vet attained, or, perhaps, in some cates may never attain, to the full
stature of self-government.’

“ Your Excelleney, according to this view, the Imperial Conference consists
of a Board of Trustees to determine various problems arising in the governmefit
of Greater Britain. If that is so, I think the claims of India to represeniation
on this Board of Trastees is indisputable. Its importance as a part of the British
Empire, to my mind, definitely establishes the claim which we are putting for-
ward to-day for such representation on, what I will again call, the Board of
Trustees of the British Empire. India has not yet reached the stage of
self-government, but whether India reaches that stage in the near future, or

-in the distant future, it ought not, in my opinion, to weigh in the considera-
tion of its right to representation on a Counocil whioch deals with most important
problems concerning the British Empire. I, therefore, cordially weloome the
Resolution, and trust that it will receive the unanimous approval of this
Council. Your Excellency, there isone observation which I sheuld like to
make in connection with to-day’s debate, and that is, the repeated references
which have been made in most of the speeches to the services and the saorifices
which India has made in connection with the war. Personally, your Excel.
lency, I would have preferred that no such reference had been made. If
India bas gerved the Ewmpire, if India has made sacrifices, it has done so
as a call of duty, and not with the intention of getting rewards or recompense.
Indiahas borne its share of the burden of smaller wars in the past, and I
am sure if another such crisis—which Heaven forbid—again arises in the
history of the British Empire, India will, apart from any internal differences
of opinion, which may then prevail, again rise as strong and as formidable
to share in the duties and responsibilities of the Empire, I repeat, without
hope of reward or recompense. It is for this reason, my Lord, that I wish
that these frequent references to India's services and sacrifices had not been
made. ‘We certainly demand further political privileges, not because we have

~shared the respounsibilities of Imperia! partnership, but because we claim that
we are gradually and steadily advancing under the fostering care of Britain,
and are becoming daily more qualified to receive greater political privileges
from the British Government. It is for these reasons that we claim not only
India’s recognition on the Imperial Conference, but we propose to claim, as
soon as the proper opportunity arises, ter political privileges for which

. the country has become ripe. Your » I hope that the recognition of
India’s right to be a member of the Imperial partnership will receive official

_sanction, and' that at the next meeting of the Imperial Conference, India's
reprosentatives will be officially invited to participate. I am -constrained
to admit, in view of what your Excellency has pointed out, that, in the first
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instance, India’s representatives should be officials. I do not wish to raise
any controversial point on the present oceasion, but I caunot help expressing
the hope that Government will favourably consider the suggestion which bas
emaunated from my Hon’ble friend Mr. Surendranath Banerjee, namely, that
some method should be devised by which the official representatives should
have the hall-mark cf approval of the mon-official element in this Counecil.
Under such a system, if adopted, the hands of the official representatives will
be greatly strengthened in pu'ting forward the views and claims of India in

regard to the various measures which will come up for consideration before
the Imperial Conference.

“8ir, I am one of thosc who, while welcoming India’s recognition on the
grounds I have already mentioned, do not very greatly believe in the full
realization of the rosy picture of results which has been so eloquently painted
during the debate. I am hopeful, however, that if the officials of the Govern-
ment of India work in sincere co-operation with the non-official element in
this Council, and unitedly press through their official and non-official repre-
sentatives on the I[mperial Conference for greater freedom in the matter of
our fiscal policy and various other reforms, which are India’s crying wants
at present, we may be able to achieve for India something substantial.

“ Your Excellency, there is one thing which I canuot help remarking-
Weall desire that the non-oiEcial members of this Council should, in some form,
be associuted in the choice of India’s representatives on the Imperial Con-
ference. Assuming that we are authorized to recommend—I won’t say elect
—officials and non-officials—and if, after your Excellency’s retirement, you
would be available, I think they would unanimously invite your Excellency’s
co-operation in representing India—not as an official, not as a non-official, but
as Lord Hardinge of Penshurst. I can confidently say that India will regard
it as a great boon if it can secure the services of Lord Hardinge as its iirst
representative on the Imperial Conference.”

The Hon’ble Mr. C. Vijiaraghavackariar :— My Lord, I
rise to make a few remarks on the question before the Council. I am sure that
I am not going to introduce a highly controversial tone into this morning’s de-
bate, and I am prepared to join in asking that the Resolution may be accepted.
It scems to me that there has been considerable misconception as to the mean-
ing and scope of the Resoluttion, and I fear that, in making these ffew remarks,
I shall perbaps wander from the Resolution and from the gracious speech
made by your Excellency, but I shall then confine myself to points as to
which the speech and the Resolution are silent. The Resolution is as simple
and plain iv its meaning, as it is modest in its request. It asks for official
representation of India on the Imperial Conference, and cfiicial representation,
as has been already pointed out by one Hon’ble Member, does not mean repre-
sentation by officials. The expression, ‘ official relation,” has a well-known
meaning. I can say that my relationship to this Honour?.blg Council as a
Member of it isan official one, but I believe I am not an oﬁ‘ufml in consequence.
It is olear that my Hon’ble friend Mr. Shafi used that word in the I}esolution in
this sense, and I do not at all see why it should lead to the conclusion that the
representation of this country on the Imperial Conference should be necessarily
by officials. The Resolution neither confines it to officials nor does it
exolude them. What the Resolution asks for is the recognition of a

rimary right to be represented on the Conference. In this connection, I
g.il to understand what is meant by our nght to representation on
this Conference. It is a voluntary body in which a number of Colonial
Ministers take part. Constitutionally, it has no more status than the Indian
National Congress, the Anglo-Indian Association or the Moslem League,
Therefore, I venture to think, my Lord, that it is wholly unnecessary to range
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ovetr the whole set of the relations between England and India, existing and
looming in the distance and to the services rendered to England by India and
vice rersi. We can, I believe, conduct this little business before us to-day as a
matter of ordinary significance and routine.

« I perfectly associate myself with my friend, the Hon’ble 8ir Ibrahim
Rahimtoola, when he said that no references shoul!d have been made to the
services that are being rendered by our soldiers at the front and elsewhere in
view to rewards in return. But Tam a lawyer and heis not. The services
rendered by our soldiers and the robust and unanimous response made through-
out the country to the call of the Empire just at this crisis might well be
alluded to, not in view to any reward, but as evilence of our real state of
feelings towards England. Our loyalty, like the virtue and love of a true
wife, it may be an ill-treated wife, is irrespective of any reward here or
hereafter. If our services are referred to frequently, it is as evidence of
our true relations towards England. There has been considerable misreading
by Statesmen and considerable prejudice among some classes of people in
England in consequence of some passing shadows in the national life of India
due to exotic influences rather than to causes within India. There has teen
profound misconception about the matter, and this huge evil, thanks to German
Kultyr, this monstrous war has given us an opportunity to show to England
and to the world at large what stuff we are male of. We want no reward, but
we desire to secure delayed justice and fairplay forever.

“Your Lordship hasdoubtless heard very often the saying that we, Indians,
are easily pleased. Now, this is an o>casion on which I am absolutely disinclin-
ed to be easily pleased, and 1 deprecate any attempt on the part of our rulers to
welcome this aspect of the Inlian character, because, let them remember, the
faculty of being easily pleased implies the corrrlative of being easily displeased
even to easy discontent. As our rulers certainly do not like the latter trait
leading to excessive and unhealthy discontent, I hope they will pardon me if 1
venture to desire that they should not encouraze the other faculty of being
easily pleased. What is it we are now asking for? I do not know at all what
iy is we are asking for. Ve want to go and co-operate with a voluntary body
in which some five representatives of the self-governing Colonies and one or
two Ministers of State in Eagland meet once in four years, with, I must say, con-
flicting interests. They, the Colonial MAinisters, are all for protection.
England is for free trade ; and in Iodia, T believe, the problem is not yet finally
settled. We, the people as a whole, are for protection, no doubt with special
arracgements with England and prrhaps even with the Colonies. I believe the
Government of India is rather for protection. Now, if our officials go and repre-
sent us in this Conterence, may I know if what they do and say commit us with
the Secretary of State for India and the Cabiuet generally ? I certaialy think it
would be very embarrassing for our representatives. If at all it is necessary
for us to send a representative or two to this voluntary Conference, I shiould
prefer tuat the representatives go with credentials and instructions both from the
people and from the Government. Now these credentials and ingtructions may,
on behalf of the people, be obtained from the non-official members of this
Council, and, I would go further, from the non-official members of the
various Provincial Councils in India and Burma. Then at least there is a
chance of the true interests of Inuia being represented, however inadequately,
in this Conference. Now, what is the business they are going to transact ? 1
fail to understand it quite exactly. A good deal would depend upon the Rules
for the Conduct of their Business. Supposing that a Resolution is passed by
the majority, is it binding upon all the representatives ¢ Suppose the majority
say, ‘ The laws, rules and traditions as to the Indian indentured lahour should be
maintained for another twenty yesrs.” What is the binding force of it ? If this
country protests against it, they would say that our representatives have been
a party to the Resolution. It dces not matter whether they did not accept it.
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There is the Resolution passed by the majority. So it depends upon circum-
stances whether this representation would be of much use or the reverse to us. 1
therclore deprecate any rosy or sanguine hopes and ex pectations heing enter-
tained about this matter of representation in this non-constitutional Couference.
The reason, my lord, is this. We are now at a great crisis; soon after this
war, England will have to revise her jdeas and her ideals as to her policy,
internal and international. ‘then, I believe and hope that Parliament will no
Jonzer busy itself with private and parochial affairs to the prejudiceof the affairs
of the Empire. Under whatever name it may be done, much of the business
that is now being transacted in Parliament will have to be abandoned to other
Councils. Whether you call it Home Rule, or by any other name, they will
hayfa to be abandoned, if Encland, true to the position which the Fates are
raising her to, namely, as the most dominant partner in the family of nations,
gt.u-iinsz the destinies of the world, is to maintain that position, she will have to
revise her views, ber constitution and all. If she does so revise, then, I believe
that what India should demand and is entitled to get is seats in the new
Imperial Council, and nothing less than that will satisfy us. And I do hope
that your Lordship's energies and influence (though this is not the time for
me to speak of it) will not be wasted, will not be frittered away in getting for
us sweets in the place of solid food. Verily, we want enduring solid food ; while
the request of the Resolution, if granted to us, would be a sweet to us. There-
fore, while I do not oppose the Resolution and I do mean to vote for it and
associate myself with it, I should be understood ns saying it is an extremely
mod+st request, thoush not gqnit- an iliusory reqaest, aad it is not easy for us
Just now to say whether there might not be syve litrle advantage in securing
the object aimed at by the Resoiution. With thsse words, my Lord, I desire
tn vote for the Resolution.”

The Eon’ble Raja Kushalpal Singh :—« My Lord, after the
very able and exhaustive treatme:t which the suhject-matrer of this Resolution
has received at the hands of the Hon’ble Mover and also after the pronounce-
ment of the views by the Government of India, I do not think that I should be
justified in wasting the time of the Council by repeating what has aiready been
said. But tbe Resolution is of such vital importance, that I cannot givea
silent vote in its favour. On behalf of thelarge land-holders of the province
of Agra, whom I have the honour to represent on this Council, I assooiate my-
self with the Resolution, and beg to offer our most grateful and respectful thanks
to your Excellency for having acceptel the request to which the Hon’ble
Mover has given expression. DIy accepting the Resolution, your Exczellency
has added another act of gracious kindness to your Exceilency’s already too
numerons acts of kindness and consideration for which your Excellency’s
bhonoured name will always remain enshrined in the hearts of the grateful
people of India. I have every bona that our representation is certain to
receive a sympathetic hearing. We recall thut it is wmade toa Cahinet
presided over by the Right Hon’ble Mr. Asquith, who locks upon the Brifish
Ewmpire as an Empire w hich knows no distinction of race or class, where all alike,
as suhjects of the King-Emperor, are joint and equal custodians of our
common rizhts and fortunes. I have no doubt that the Ilesolutioa will meet
with the hearty approval of the Hon’ble Couneil.”

The Hon'ble Makaraja Ranajit Sinha of Nashipur :—
¢My Lord, 1 beg to support the Resolution so ably mcved by my Hon'ble
friend Khan Bahadur Muhammad Shati. After the most sympathetic and
statesmunlike pronouncement which your Excellency Las so kindly made in
accepting the Resolution, I do not think it is at all necessary for us to add
anything to commend the Resolution for the acceptance of the Council. Your
Excellexcy bas all along been very keen in advancing the cause of India, and
in supporting its just rights aud aspirations, and I doubt not that, through
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your Excellency’s kindness, Tndia will attain all its legitimate aspirations and
claims. Some of my colleagues have taken exception to the word  offivially’
mentioned in the Resolution, but as far as I could make out from the wording of
the Resoluiion, I agree with my Hon’ble friend Panait Madan Mohan Malaviya
that the word * officially” here does not mean that an olficial should always
represent India in the Tmperial Conference ; he may be eitheran official or
non-official. The Mover only wanots that the representation should be officially
recognised by the Government. My Hon’ble friend, Sir I. Rahimtoola,
has justly pointed out that we shoull not always mention about the
sacribces we have made, or the part we have taken in the war.
Itis our most sacred and bounden duty to place all our resources and
humble services for the Crown and the Empire without expecting any
reward or compensation on that account. Bat I think meotion of the
same is generally made to express our unswerring loyalty to the British Crown.
My Lord, Iadia hasall along been truly loral, but there were people at home wto
did not betieve as to its genuine loyalty, and I thiok, by this war, we have beea
able to impress upon them that India is truly loyal to the British Crown, and
that she is ready to sacrifice whatever she has got in order to be of usc to the
Empire and the Crown. My Lord, we are indebted and grateful to your
Excellency for kindly accepting the Resolution which will give to our coun-
try a status and position in the eyes of the civilized world, and your name
will ever remain enshrined in the hearts of the people, With thess words, I
beg to support the Resolution.”

The Hon’ble Khan Bahadar IMian Muhammad Shafi :—
“ My Lord, those of us who are family men are perfectly fumiliar with the
spectacle of children refusing to tuke food because a particular kind of raiment
is not proviled for them at Id or some other festival. The one discordant note
which has been struck in connection with the Resolution, which I have had the
honour to move, seems to me to partake somewhat of the nature of the attitude
of mind which children adopt on such occasions. My Lord, every country within
the British Empire occupies a dual position; that dual position being, on
the one hand, represented by what I may call the incividuality of the
country itself, and the other position beinz that of a member of the Em-
pire. In this dual position we have two sets of rights and privileges to which India
18 entitled. In her individuality, India is entitled to certain rights and privileges,
and as a member of the Empire, she is, in addition, entitlel to another set of
rights and privil-ges. To say that we will not accept the rights and privileges to
which India is entitled as a member of the Empire unless we get the rights
and privileges to which she is entitled individually is logic, the soundness of
which I for one am not prepared to accept. Some remarks have boen made
by certain of my Hon’ble friends with reference to the use of the expression
‘ officially represented. * I should have thought that the Resolution, as I have
worded i, was plain English with reference,to which there can be no possibility
of misapprehension. What I have said is not that India should be represented
by this set of persons or that ; but that India should be officially represented
just as British Colonies are represented on the Imperial Conference.

““ My Lord, the remarkable unanimity with which my Resolution has been
received in this Council is an infallible index of the still wider unanimity that
prevails throughoat the length and breadih of India in support of the claim I
have put forward in this Council on behalf of my country. Moved by the
elected representative of the Punjab, whose martial races have been aptly de-
scribed as constituting not only the backbone, but the whole frame of the Indian
Army, the Resolution bas been supported by the representative of every pro-
vince throughout the country. 1 regard even the Hon'ble Mr. BSetalvad’s
obmr_a?om as really supporting the Resolution, for be has admitted the neceesity
of India’s representation on the Imperial Conference ; only he thinks the demand
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for it should have be>n put forward s»>mewhat later. While, my Lord, the Reso-
lution has been supported by all tie representatives of every province of India
in this Council, it has been accepted by your Excellency’s Goverament, thus
showing that, in regard to the claims which I have put forward on behalf of my
oountry, the Government, as well as the people of Inia, are of one mind. My
Lord, in accepting this Resolution, your Excellency has added an immeasurable
weight to the debt of gratitude which India already owes to your Lordship, ard
when, through your Lordship’s powerful advocacy, the promise of careful
consideration which His Majesty’s Government have, through your Excel-
lency conveyed to the Council, will, I for one am optimistic enough to
believe, be converted into urqualified acceptance, not only will the heart-
strings of the Indians of to-day vibrate with deep gratitude to your Excellency,
but your Excellency’s name will be remembered with veneration by genera-
tions to come, and I shall be thankful to have rendered this humble service to

my mctherland.”
The Resolution was put and accepted.
The Council adjourned to Friday, the 1st October, 1915.

SIMLA ; } W. H. VINCENT,

Secrelary to the Govornment of India,

The 30th Septenber, 1915.
Legislative Depariment.
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Statement in Answer to Question (a) asked by the Hon'ble
Mr. Betalvad at the Council Meeting of 22nd September, 1915.

Bhipping companies are informed of the requirements of Government and
asked to submit tenders. The most suitable tender is accepted provisionally,
provided the ship concerned passes a preliminary survey which is held to deter-
mine what is necessary to render her sunitable for the conveyance of troops.
Owners then carry out, at their own expense, suzh wirks and repairs, as the
surveyors may consider cecessary, torender the ship fit for a final survey which
is made to ensure that the desired arrangements have been completed, and that
the vessel is adequately equipped in every respect for the voyage.

Bhips are paid at rate per ton according to gross tonnage. Owuers are
responsible for all sea-risks.

Government reserve to themselves the right of occupying a ship for ten
working days without paymeut of hire from the date she is ready for sea, to fit
her to meet the requirements of troops. Hire charges are paid from the date
this fitting is completed, provided all works directed by surveyors to he done are
finished. ‘The payment of hire ceases when the vessel is cleared of Government
storcs. A written notice of discliarge is given by the marine authorities.

The cost of special fittings (with the exception of certain minor items), coal
and water, as well as canal aud harbouar dues, are paid by Government.

A penalty clause for the non-fulfilment of tender by the owners of ships
provides for the fo:feiture of one-fifth of thie amount payable as hire charges for
one month,
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APPENDIX B.
[Referred to in the Answer to Question 14.)

Statement showing the amount spent by the District Boards in certain Provinces on snita-
lion during 1913-1914 and 1914-1916.,

AMOTUNT SPEYT DTRING

Province. ; Remarks.
1613-1914 1914-1915.
|
i Rs. | Rs.
|
Benzal ... 475,378 | 7,606,466 | The Public Works cess, which was snrrendered, has

been merged in the District fund, and hence it is
not possible to say definitcly how much was spent
on sanitation oat of that cess.

Bihar and Orissa ... 1,95,363 ‘ 2,904,043 | Exact figures showing the amount spent on sanitation
out of the enbanced resources are not available.

Uriled Proviaces ... 1,02,500 1,19,000 | The expenditare was Rs, 63,600 in 1912-13. These
figures do not include any expenditure on public
works undertakea with sanitary purpose. The
contracts with the District Boards provide fota
recurring exvenditare of Rs. 2,063,600 on sanita-
tios, which will Le gradually worked up to.

Purjabd ... 7,303 13,529 | These figures are spproximate. Exaoct figures are
not available.

North-West Frontier 3,769 2,301 | Two Districts incurred no expenditare on sanitation,

Province. while in a third, portion of the mvings was utilized

i ot communications, and edocativnal and medica)
requircments.




APPENDIX C.
[Referred to in the Answer to Question 18.]

Statement showing the number of candidates and the number of failures at

~ the prescribed examinations (including University examinations) in the

- several provinces of British India during the ten years from 1904-05
to 1913-14.



Provin ce.

Madras

Bombay

Benga.l

United Provinces...

Year.

1904-05
1905-06
1906-07
1907-08
1908-09
1909-10
1910-11
1011-12
1912-13
1913-14

1904-05
1905-06
1906-07
1907-08
1908-09
1909-10
1910-11
1911-12
1912-13
1913-14

1904-05
1905-06
1906-07
1907-08
1908-09
1909-10
1910-11
1911-12
1912.13
1913-14

1904-05
1905-06
1806-07
1907-08
1908-09
1909-10
1910-11
1911-12
1912-18
1918-14
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aee T

e

Candidates.

67,038
91,324
91,944
20,591
18,590
19,156
15,625
15,967
17,317
18,187

126,412
142,431
149,057
151,989
156,302
164,540
170,199
176,851
164,160
179,866

175,758

99,288
101,772
101,829
107,829
115,213
125,795
135,621
199,053

204,839

24,381
80,139
33,568
37,7113
89,562
45,005
44,686
48,114
52,827
64,513

Failures.

33,665
13,640
11,200
12,764
9,637
11,905
4,501
5,516
5,582
6,361

54,863
61,997
63,530
64,318
67,371
69,342
73,133
76,404
68,887
71,939

61,122
82,720
33,108
31,908
32,683
31,151
81,431
85,319
53,275
56,434

7,438

8,961
10,614
11,871
13,204
14,879
14,466
17,642 |
18,240
18,048



Province.

Punjab

Burma

Eastern  Bengal
and Assam.

Bihar and Orissa

Central Provinces
and Berar.

Year,

1904-05
1905-06
1906-07
1907-08
1908-09

1909-10
1910-11

1911-12
1912-13
1913-14

1904-05
1905-06
1906-07

1907-08 .

1908-09
1909-10
1910-11
1911-12
1912-13
1913-14

1905-08

1908-07
1907-08
1908-09
1909-10
1910-11
1911-12

1912-13
1913-14

1904-05

1905-06
1906-07
1907-08
1908-09
1909-10
1910-11
1911-12
1912.13
1913-14
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Candidates.

22,172

e 22,965
24,5626
e 26,154
8,482
8,783

ooo 9,629

.. 9136
ves 9,203
0,849

e 140,502
o 149977
. 162774
. 185489
.. 196,991
198,767

. 190,094
190,420
v 205,755
.. 234831

67,465

. 66,313

67,573
73,984
79,322
85,495
96,678

. 51,189

56,604

o 20,885

. 21434
. 21,333
. 23,859
- 2,671

27,750

e 20,458

w 31,030
sen 36 3596
. 36,587

Failares.

7,358
7,199
6,552
6,711
3,204
3,726
4,052
3,900
3,450
3,888

40,194
44,847
48,715
55,535
61,142
64,430
61,913
61,049
68,681
76,571

19,881

19,264
19,001
21,480
23,248
25,341
26,130

13,695
15,319

7,874

7,461
7,828
7,944
8,706
10,230
11,749
18,525
18,771
14,054



Provi nce.

Assam

North-West Fron-

LEL]

tier Province.

Coorg

Year.

1604-05
1912-13
1913-14

1904-05

1905-06
1806-07
1907-08
1908-09
1909-10
1910-11
1911-12

- 1912-13

1913-14

.. 1804-05

1905-06
1906-07
1907-08
1908-09
1909-10
1910-11
1911-12
1912-13
1913-14

. 191213

1913.14
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Candidates.

13,769
14,461

1,466

1,608
1,755
1,677
1,834

597
1,003
1,099
1,154

. 353
s 352

175LD ~750==}-10-15—GCBP Simle

185
144





